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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, DELHI

Execution Application. 43 of 2024
In
Original Application.111 of 2018

IN THE MATTER OF:

Kachchh Camel Breeders Association ... APPLICANT

VERSUS

Ministry of Environment & ORS. <. RESPONDENTS

AFFIDAVIT ON BEHALF OF GUJARAT POLLUTION
CONTROL BOARD

I, Falgun Modi, an Age- 53, having my office at Kutch-East,
Gandhidham , do hereby solemnly affirm and state an oath as

under:

1. I am presently serving as Regional Officer at Kutch-East,
Gandhidham with Gujarat Pollution Control Board. I
have perused the record pertaining to the case available
in my office and am conversant with the facts of the case.
I am authorized to swear the present affidavit on behalf

of the Gujarat Pollution Control Board as member of

committee and am otherwise competent to make the

present affidavit.

2. I say that each and every averment and/or submission
made in this in support of the prayer shall be deemed to

have been denied, unless expressly admitted in the

present reply. M}/
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3. I am filing the present affidavit for limited purpose in
compliance with an order dated 11-12-2024 passed by
this Hon’ble Tribunal directing the respondents to filing
the response by way of affidavit.

4. A copy of Action taken report with annexures no 1 to 15

are annexed herewith and marked as Annexure R-1.

1. The Board assures that it shall abide by all or any
directions which are issued by this Hon’ble Tribunal and

take steps against the erring unit strictly in accordance

with law. X99%577
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VERIFICATION

Verified at Falgun Modi on this 3rd day of March 2025
that the contents of the above affidavit are true and
correct, nothing stated therein is false and nothing

material has been concealed therefrom.
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ANNEXURE R-1

Action taken report with relevant Annexures in the matter of Execution Application no:

43/2024 in Original Application no: 111/2018 filed before the National Green Tribunal,

Principal Bench, New Delhi.

Past History:

Gujarat Ecology Commission has issued letter to the Director, Forest & Environment
Department to investigate matter of large-scale destruction of mangroves in Moti Chirai &
Vondh area dated: 21/02/2018 made in the representation from Dr. Nagar, Professor, MS
University and Mr. Pankaj Joshi, Sahjeevan.

Kutch Camel Breeders Association vide letter dated: 22/02/2018 made complaint regarding
large destruction of Mangrove in Bhachau& Vondh area. With respect to the complaint;
officials from GPCB and Deendayal Port Trust (DPT) (Erstwhile known as Kandla Port Trust,
KPT) on 26/02/2018 and following observations were made:

i Contacted KPT officials verbally informed that this land parcel admeasuring 3500 acres
(plot no: 02-1000 Acres to Shree Ram Salt works, Plot no: 3 to 6) (3 X 500 Acres; 1 X
1000 Acres) to Jyoti Salt on lease for salt production.

ii. Bunds were constructed to obstruct the flow of water; backfilling is observed in
Intertidal zone of CRZ Area and large-scale destruction of mangroves were observed.

Also, site visit of above-mentioned site viz. Nani Chirai and Moti Chirai were inspected by
Forest Department, Kutch East division on 22/02/2018 & 23/02/2018. As per the report of
Forest department, the said land is under jurisdiction of M/s. Deendayal Port Trust (DPT) and
bund construction activity was going on in DPT area. The said land parcel was allotted to Jyoti
Salt for salt production.

The above inspection reports of Forest Department Kutch Division and GPCB Regional Office,
Kutch (East) were deliberately discussed in District Level CRZ Committee meeting dated:
08/03/2018 and as per the Minutes of the Meeting;

i Sub-Committee was constituted for carrying out site visit of said land parcel

ii. To appraise State Government to direct Deendayal Port Trust to cancel all such leases
and take appropriate action under the Environment (Protection) Act, 1986 to ensure
that no further destruction of mangroves as well as violation of CRZ Notification, 2011
takes place.

iii. To issue Advisory Notice to the Deendayal Port Trust by Chairman of DLCRZ to stop all
prohibited activities in CRZ Area and to restore the pre-conditions by removing bunds
and obstruction made to stop the free flow of tidal water.

With reference to the MOM dated: 08/03/2018; Sub-Committee has carried out site inspection
on 14/03/2018 and observation were made as below:

i. Representatives of Deendayal Port Trust present during the inspection have

informed that the said area, total five plots admeasuring an area of 3500 acre, is
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leased out for salt production activity to Ms. Shree Jyoti Salt Industries and Ms.
Shri Ram Salt Supply.

It is observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which in due course of time affects the very
survival of the Mangroves in a vast area and its associated biodiversity.
Uprooted mangroves were evident from the cuttings and remains of Mangroves
plant parts in the visited areas.

Land leveling was noticed which affect the minor creek system within the area.
All the above activities resulted in destruction of mangroves habitats and
removal of mangroves in an area of about 750 acres. Out of which, 250 acres
area can be categorized as moderately dense mangroves and balance 500 acres
can be classified as open mangrove (sparse mangrove).

The committee has also noticed extensive construction of earthen bundings
even beyond the five above said plots. Since the length of bundings are
extensive, it is very difficult to predict the exact impact area due to bunding.
Never the less, this could impact several folds of the lease areas as mentioned
above.

The bunding/leveling activity is carried out since two-two and half months.

Since the area falls under mangroves, i.e. CRZ I-A, any activity without prior
permission on habitat alterations or removal of mangroves is a case of clear
violation of CRZ Notification 2011 and amendment thereof.

e  Accordingly, Advisory notice vide letter no: GPCB/CRZ/T-55(2)/118 dated: 02/03/2018 were
issued to DPT with following points which is attached as Annexure-1:

To stop all prohibited activities immediately in CRZ area and restore the pre-
conditions by removing bunds and obstruction made to stop the free flow of
tidal water.

To stop carrying out any activity in and around the inter tidal areas which are
affecting the mangroves, blocking the creeks, disturbing the natural flow of tidal
waters and commenced without obtaining prior clearance from the competent
Authority are in violation of the provision of the CRZ notification.

To cancel all such leases with immediate effect which falls under CRZ category I-
A area.

To stop any activity in the CRZ-1 (A) area, which is classified as ecologically
Sensitive areas as per CRZ Notification.

To prepare restoration plan for the impacted and surrounding areas including its
effective implementation monitoring plan and submit within fortnight

e  Also, the Chairman DLCRZ & District Collector, Kutch requested to GCZMA to appraise the
State Government to direct Deendayal Port Trust to cancel all such leases and to take all
necessary actions under the Environment (Protection) Act, 1986 vide letter dated:
GPCB/CRZ/T-55(2)/119 dated: 28/03/2018 which is attached as Annexure-2.

Original Application no: 111/2018 filed at Principal Bench, New Delhi at Honorable National

Green Tribunal.

e  Meanwhile, Kutch Camel Breeders Association has filed Original Application no: 111/2018 in
PB, NGT, New Delhi.
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Also, MS, DLCRZ has submitted the Action taken report to the Director Forest & Environment
Department regarding this matter vide letter no: GPCB/RO/KUTCH-WEST/CRZ/T-55(2)/148
dated: 12/04/2018 with respect to letter received from DoFE letter no: ENV-10-2018-20-E (T-
Cell) dated: 26/02/2018.

Based on this, the Additional Chief Secretary, Forest & Environment Department & Chairman,
GCZMA has issued Directions on dated: 20/04/2018 under Section 5 of the Environment
(Protection) Act, 1986 to Deendayal Port Trust as follows which is attached as Annexure-3:

To stop all activities immediately in the said area.

To restore the free flow water in the creeks/creek lets by removing all the
earthen bunds/roads.

Since areas falls under CRZ Category I-A, all the leases should be cancelled with
immediate effect and legality should be followed.

The restoration plan needs to be prepared for the impacted and surrounding
areas and effective implementation should be envisaged with appropriate
mechanism. Monitoring.

Honorable NGT has passed an interim order dated: 19/03/2018 seeking joint committee report
of CPCB and GPCB. Observation as per the joint committee report is as below which was also
noted in the final order dated: 11/09/2019:

It was observed that earthen bunds have been created stage wise for creating
pans for salt farming and land leveled at several places which resulted in
blocking of minor creeks i.e., obstruction of flow of sea water and destruction of
the mangroves.

These activities might have affected the survival of the Mangroves in a vast area
and its associated biodiversity. It was also noticed construction of earthen
bunds in large area beyond the above said plots in areas towards creek (little
Gulf of Kutchh).

During the inspection, no any activities like bund making, levelling of land,
manual up-rooting of mangroves were observed at visited site. Machineries
were not observed, at this site.

It was informed by Deendayal Port Trust (DPT) officials that the land
admeasuring to 3500 acres viz. (Plot No. 2- 1000 Acres to Shree Ram Salt Supply,
Plot No. 3 to 6 (3 X 500 acres; 1 X 1000) acres to Shri Jyoti Salt industries)
allotted on lease for 30 years for salt production purpose on as is where is basis.
The allotment letters were issued on 21.02.2017. Further, it was informed that
for the demarcation of the land/plot for giving possession, DPT issued letter
(dated 19.06.2017) to both allotee (Shree Ram Salt Supply and Shri Jyoti Salt
Industries) to construct a bund along the line of boundary, so that actual
boundary points can be demarcated and possession of the land can be handed
over. It was informed by DPT officials that the possession letters to the above
allottee have not been issued till date.

DPT informed that as per one of the tender condition (clause 4.26 (A)), all the
requisite clearances should be obtained by the allottee and the construction of
plots will only be allowed after all such certifications/clearances from various
departments are obtained. However, it was surprising to know that DPT has not
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properly noticed/monitored any developments in this area and only asked for
requisite approvals from allottee (which were to be obtained from statutory
authorities) after visit of Officials of Regional Office, GPCB, KutchEast.

. Based on above joint committee report; Honorable National Green Tribunal vide its order
dated: 24/05/2018 has directed Gujarat State Pollution Control Board (GPCB) assisted by
the District Magistrate to visit the spot and remove all obstructions from the creeks to
ensure flow of water to the area where mangroves exist and submit compliance within ten
(10) days from the date of order.

° GPCB has filed affidavit on 03rd July, 2018 and has submitted that they had with the
assistance of the District Collector and District Magistrate; Kachchh completed the work of
demolition of bunds.

Interlocutory Application no: 20/2019 in the Original Application no: 111/2018 filed before
Hon’ble National Green Tribunal

° In the meantime; Kutch Camel breeders Association has filed IA. 20/2019 in the
OA.111/2018; regarding large destruction of Mangroves in Jangi area along with other
areas Morasiya and Hadakiya creeks, Bhachau Taluka which was discussed in the DLCRZ
committee meeting dated: 01/03/2019 and it was decided to carry out site inspection
08/03/2019 and as per the committees observation:

o Sub-Committee observed that, the said area was unapproachable and that area
falls under the jurisdiction of M/s. Deendayal Port Trust, Gandhidham.

o Inspection report stated that M/s. Deendayal Port Trust has informed on dated
26/12/2018 to The Superintendent of Police (East Kutch), Gandhidham for
unauthorized occupation, attempt of encroachment, illegal activities and violation
of Environmental Norms on vacant and unutilized DPT Land, located opposite Salt
Land/ Plot of Ex-Lesse of M/s. Kanoria Chemicals near village Jangi.

. Pertaining to this, action taken report from M/s. Deendayal Port Trust was asked by the
Committee on dated: 02/05/2019 and subsequently made thereafter, but no action taken
report were submitted from DPT.

. Thereafter, Direction under Section-5 of the Environment (Protection) Act, 1986 were
issued on dated: 12/06/2019 by the Additional Chief Secretary, FED to the Chairman
Deendayal Port Trust which is attached as Annexure-4.

. In the same directions, Member Secretary, District Level CRZ Committee was directed to
lodge FIR against known or unknown miscreants who are involved in illegal activity of
cutting mangroves. FIR no: 1/33 dated: 24/06/2019 under Section 154 Cr.P.C at was lodged
at Samkhiyali Police Station which is attached as Annexure-5.

° Hon’ble NGT has disposed the said matter on dated: 11/09/2019 with below mentioned
directions:
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There shall be no obstruction of any kind in the creeks and free and continuous
flow of estuarine water in the creeks will be ensured.

The Forest Department, Government of Gujarat, GCZMA and Revenue Officials will
jointly inspect the area to find out the persons who were responsible for
obstruction of the creeks and take action in accordance with law including recovery
of environmental damage and cost of restoration of mangroves damaged. This may
be done within a period of one (1) month from today.

If there has been any activity which is in violation of CRZ Notification, 2011, the
GCZMA will immediately take action in accordance with law.

If there has been any activity in the mangroves area which are in contravention of
the Forest (Conservation) Act, 1980 or any other law, the Forest Department will
immediately take action in accordance with law.

There shall be no salt manufacturing activity in CRZ — 1 area without following the
due procedures provided under law/notification. If such activity are found the
GCZMA will take action immediately to stop forthwith and initiate appropriate
proceedings.

The quantum of damage caused to the mangroves shall be assessed by the GCZMA
in accordance with laid down procedures and the same shall be recovered from 20
the persons responsible for the same within a period of one month from today.

The Forest Department, Government of Gujarat will take immediate action to
restore the mangroves which are damaged within a period of six (6) months from
hence.

Pursuing the Honorable NGT Order dated: 11/09/2019; Joint committee was constituted
comprising members from GCZMA, GMB and GEC. Joint committee has carried out site visit
on 10/12/2019 & 11/12/2019. Following were the conclusion of the committee:

O

It was concluded that the destruction of the mangrove at Nani & Moti Chirai
villages area is about 31.92 ha,the area of Jangi where the mangroves have been
destructed is about 32 Ha. And another 85 Ha area has been destructed near
Khershah Pir mosque.

The land in which mangroves destructions happened near Moti Chirai & Nani Chirai
as well as near Khershah Pir belong to the DPT. However, DPT has leased out to
third party. Hence, it is concluded that DPT is the preliminary responsible for above
stated destructions.

DPT was not able to provide the details of culprit therefore, it was difficult for the
committee to identify the exact name of the culprit

As far as the Jangi area is concerned, there is dispute between DPT and Revenue
Department regarding ownership of the land

DPT and Revenue Department should immediately carry out exercise of land
demarcation for this area and based on the decision they may share the cost or
recover from the culprit to be incurred for restoration of mangroves and clearing
the bunds.

The Committee concluded that per Ha cost for mangroves plantation is Rs.45000
considering the prevailing plantation model of GEC and the Forest Department.
Whereas the cost of demolition of bund is approximately Rs.2000/rmt. However, it
may be depending upon the site conditions and the approach.
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Execution Application no: 12/2020 in the Original Application no: 111/2019 filed before
Honorable National Green Tribunal

This application was filed on 27.05.2020 with the allegation that GCZMA has not taken
steps for enforcement of CRZ notification by stopping manufacturing activities, including
salt manufacturing activities, no assessment and recovery of damage to the mangroves nor
restoration of the mangroves had been carried by the Forest Department. This Tribunal
issued noticed on 15.06.2020 to the MoEF&CC, Forest and Environment Department of the
State, GCZMA, Chief Conservator of Forest, Gujarat, District Collector, Bhuj, Deendayal Port
Trust, State PCB, M/s Jyoti Salt Industries and Shri Ram Salt Supply Industries.

Hon’ble NGT has disposed the said EA on date: 16/09/2020 with following Directions:

o In view of the above, let further steps be taken for enforcement of order of this
Tribunal dated 11.09.2019. The amount determined be recovered expeditiously
and restoration work be executed which may be overseen by a joint Committee
comprising Forest Department and GCZMA. Forest Department will be the nodal
agency for compliance. The joint Committee may ensure compliance of directions,
including stopping and remedying violation of CRZ Notification, including any salt
manufacturing activity and Forest Conservation Act, 1980. The joint Committee
may file a compliance report with the Chief Secretary, Gujarat within three
months.

Director (Environment) & Additional Secretary, Forest & Environment Dept. Govt. of
Gujarat constituted a committee for implementation of Hon'ble NGT order in
E.A.N0.12/2020 in 0.A.N0.111/2018 on 09-10-2020. Committee comprises of members of
Forest Dept, GCZMA, Gujarat Ecology Commission, GPCB and a representative of District
Collector, Kachchh with condition that the committee may file its report to Hon'ble Chief
Secretary, Govt. of Gujarat before 06th December, 2020.

Director (Environment) and Member Secretary, GCZMA issued directions under Section 5 of
the Environment (Protection) Act, 1986 to DPT dated 05/11/2020 as below which is
attached as Annexure-6:

o To stop all activities immediately in the said area. To restore the free flow water in
the creeks.

o To restore the free flow of water in the creeks lets by removing all the earthen
bunds through Forest Dept and deposit the amount to the Forest Dept as per the
committee report.

o Carry out mangrove plantation three times of the mangrove destructed in the area
as reported by the Committee through Forest Department as per the findings of
the committee report, and Deendayal Port Trust is directed to deposit the amount
to Forest Department as per committee report.

Submission by Deendayal Port Trust in compliance of the directions issued to the DPT

dated 05/11/2020: Chief Engineer DPT made a submission as approved by Chairman DPT
regarding compliance to directions given by GCZMA on 16/11/2020.
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o To Stop all activities immediately in the said area and "Status quo shall be
maintained till further orders." Since then, it is once again confirmed that there is
no activity going on in the said area allotted by the DPT.

o DPT has already taken action to comply with the order of Hon'ble NGT dated
16/09/2020 with regard to the area under jurisdiction of DPT.

Submission of details about amount deposited by DPT to Forest Dept reg:

o DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept account for bund
removal and mangrove plantation with regard to the area (Nani Chirai and Moti
Chirai only) under jurisdiction of DPT.

o However, As far as the Jangi area is concerned, there is a dispute between DPT and
Revenue Department regarding ownership of the land. DPT and Revenue
Department should immediately carry out an exercise of land demarcation for this
area and based on the decision they may share the cost.

o Therefore, for this particular parcel of land area (Jangi), after the demarcation of
land and ownership of land thereof (DPT or Revenue Dept), further steps would be
taken accordingly for removal of bund and mangrove restoration.

o District Collector, Kutch has directed DILR to carry out survey.

RFO Bhachau and Engineers Land section, DPT was carried out 3/12/2020 to mark
location/area with GPS where bund removal work needed to be carried out. Bund removal
activity was started on 14/12/2020 at the location suggested by the Joint Inspection
committee and based on site visit with Engineers from Land Section DPT on 03/12/2020.
Illegal earth bund approximate 1 meter height has been destructed and available soil has
been spread and leveled on both sides of bunds in approximate 10-12 meter width to allow
tidal water of flush the area.

DCF, Kutch East Forest Division send a second demand note for further bund removal
work as per the Joint Visit on 03/12/2020 by RFO Bhachau and Engineer DPT. Total length
of the bund to be removed is 13908 rmt out of which amount has been deposited by DPT
for 4240 running meter of length and for the rest running meter length is still pending as
per the Joint Committee report.

Action taken by Forest Department in context to this matter:

On Date 10-12-2019 and Date 11-12-2019 Site visit was done by officers and staff of Forest
Department, Revenue Department, DPT, Gujarat Maritime Board, GPCB, DILR, GEC, ISRO
and Applicants. As per committee field visit and satellite images provided by BISAG 32 Ha in
Jungi area and 85 Ha Near Khershah pir Mosque area were impacted due to construction of
Bund and the length of Bund were found around 5271Rmt. On 3/12/2020 Forest staff and
DPT staff visited the place and demarcation was done for bund Removal works.

DPT had deposited an amount of Rs 2,42,64,200/- on Dated 21/11/2020.The amount
required for restoration of mangroves near Jungi was not deposited by DPT, because there

was a land dispute between DPT and Revenue Department.

Illegal Bund Removal work was started on 14-12-2020 and approximately 4000 Rmt bund
has been destructed.
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. Plantation work started from Sept-21 and Completed in Dec-21.

° Joint visit of Forest Department and DPT was done on Dated 09/02/2021 for inspection of
bund Removal work.

Discussion of representation received by Kutch Camel Breeders Association regarding destruction
of mangroves in the area of Vondh and Jangi, Taluka: Bhachau in the District Level CRZ
Committee dated: 24/05/2023.

° As per discussion held in DLCRZ Committee meeting dated: 24/05/2023; Encroachment of
areas by salt manufacturers and destruction of dense mangrove forests in the area of
Hadkiya Creek, Nani Bet & western region of Gulabsha Pir Dargah. Destruction of
mangroves in @ 25-30 acres using JCB, tractor. Obstruction of flow in Hadkiya creek
byconstruction of bunds leading to drying of mangroves. DPA has stated in letter to DSP,
Kutch-East about unauthorized occupation and encroachment of DPA Salt land/plots by
miscreants near Betiya Peer/Ghulamshah Peer Dargah. As per inspection carried out by
Forest Dept., Kutch East, dated 13.03.2023 following points were mentioned:

o In Moti Chirai - Ghulamshah Peer Sea Creek area soil bunds have been created by
illegal miscreants in North-West direction which have been made in last 15-20 days.

o Small mangroves have been found alive but due to non-availability of sea tidal
water; land is found getting dried.

o Mangroves in @ 150-200 hectares land have been affected due to obstruction of
sea water.

o Informed DPA to take necessary actions under land grabbing and to protect
mangroves as major land does not fall under Forest Dept.

° As per committee's decision, SDM, Bhachau shall conduct meeting with Kutch Camel

Breeders Association, DPA & Forest Dept. If violations of NGT order in O.A No. 111/2018 &
Execution application no. 12/2020 & complaint are observed; jointly action shall be taken.

Joint inspection report of Sub-Divisional Magistrate, Bhachau and GPCB RO Kutch-East dated:

05/07/2023
° Points as mentioned in representation made by Kutch Camel breeders association are as
below:
1. Naturally grown mangroves are seen dried due to obstruction of natural flow of
water.
2. Mangroves are being destructed with machines.
3. Imprint of mangrove destruction through machine can be observed on site.
4. Due to obstruction in natural free flow of water many dead aquatic species can be
observed at site.
5. Bunds are constructed in Canal branches and Mangroves in CRZ-1 (A) area are
obstructed with the help of machines.
6. @ 15 nos. of salt pans have illegally encroached and destruct mangrove forest
which was observed by camel breeders.
. Following observations were recorded at the time of visit:
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Salt pans were constructed for manufacturing of raw salt behind Gulamsinh Pir
with co-ordinates 23 09 47.8 N 70 21 46.9 E by destructing mangroves and dead
mangroves were observed at the site. Bunds were constructed to obstruct the flow.
Imprints of JCB/Machineries for destruction of mangroves can be observed on site.
Bunds were observed constructed to obstruct the free flow of creek water at 23 09
31 N and 70 22 19 E and the said area falls under CRZ 1-A area as per the CRZ
Notification-2011 prepared by Gujarat Coastal Zone Management Authority.
Looking to the site condition; Point no: 1 to 5 of the representation made by Kutch
Camel Breeders Association seems true on site. With respect to point no: 6 apart
from names mentioned in the complain; other units engaged in salt manufacturing
are also liable for initiating action.

° In view of the abovenon-compliances observed; letter was issued by the Chairman, District
Level CRZ Committee and District Collector, Kutch on dated: 11/10/2023 to the Chairman,
Deendayal Port Trust to carry out following action which is attached as Annexure-7;

O

O

O

@)

To cancel all such leases which violates the provisions of the CRZ Notification, 2019
with immediate effect.

To initiate bund removal activity in and around the inter tidal areas which are
affecting the mangroves, blocking the creeks, disturbing the natural flow of tidal
waters and commenced without obtaining prior clearance from the competent
Authority are in violation of the provision of the CRZ notification.

To initiate mangroves restoration procedure of the affected area and implement
the measures to restore the pre-conditions.

To create effective mechanism for complying with the provisions of CRZ
Notification, 2019 within DPT area.

Discussion of Joint inspection report of Sub-Divisional Magistrate, Bhachau and GPCB RO Kutch-

East dated: 05/07/2023
° As per committee discussion; Committee has decided to take necessary actions for
violations observed and shall submit ATR.
. Committee has decided to pass resolution to empower officers namely (1) Sub-Divisional

Magistrate (2) Deputy Conservator of Forest (3) Regional Officer, Kutch West & East to
forfeit and confiscate assests used for violation of CRZ Notification, 2011.

Action taken report submitted by Deendayal Port Authority dated: 28/05/2024

° With reference to DLCRZ committee letter dated: 03.05.2024; DPT has submitted following
action taken report.

e}

Encroachment removed from illegal salts pans at vondh & Bhachau-hadkiya creek,
nani bat and Gulamsha peer Dargah.

Removal of obstruction of bunds for smooth flow in hadkiya creek by providing
circulation of sea water to live of mangroves.

Executive Engineer Road (DPA) has sent letter to SP East Kutch, Dy. Collector and
SDM Bhachau, Forest Officer Bhachau, Police station officer Bhachau to take early
action of this sensitive matter and eliminate of such incident to ensure
preservation, protection of Government of India land, mangrove plantation
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o Providing regular flow to small mangrove for growing in livable condition with
availability of sea tidal water with surrounding land is fuil of sea tidal water.

o Regular watch and ward by staff of DPA are monitoring of salt pans land at
gulamsha peer, Hadkiya Creek, etc. to prevent encroachment.

o Action taken for removal of bunds in and around intertidal zones, salt pans and
removal of blocking bunds of the creek and provide the natural flow of sea water to
growing of mangroves.

Discussion of representation received by Kutch Camel Breeders Association regarding destruction
of mangroves in the area of Vondh and Jangi, Taluka: Bhachau which is also included in Point no:
3.4 of the Report no: 3 on Performance Audit on Conservation and Management of Coastal
Ecosystems in the year 2022 issued by Comptroller and Auditor General of India (CAG) in the
District Level CRZ Committee dated: 11/06/2024.

. Resolution was passed by the committee to empower officers namely (1) Sub-Divisional
Magistrate (2) Deputy Conservator of Forest (3) Regional Officer, Kutch West & East to
forfeit and confiscate assets used for violation of CRZ Notification, 2011 which is attached
as Annexure-8.

° Also, committee decided that DCF, Kutch (East) shall present the work completed with
respect to Mangrove Plantation (DPA) funded with satellite images in the next meeting.

° With reference to the letter dated: 11/10/2023 and representation received from Insaf
sangathan , Kutch regarding non-removal of encroachment of land by DPT in the area from
Kandla to Chirai; The Chairman, District Level CRZ Committee and District Collector, Kutch
has decided to issued letter to the Chairman, DPT the on dated: 02/08/2024to the
Chairman, Deendayal Port Trust to comply with Honorable NGT Order and CAG audit
reportwhich is attached as Annexure-9.

Discussion of representation received from Kutch Camel Breeders Association regarding
destruction of mangroves in the area of Vondh and Jangi, Taluka: Bhachau which is also included
in Point no: 3.4 of the Report no: 3 on Performance Audit on Conservation and Management of
Coastal Ecosystems in the year 2022 issued by Comptroller and Auditor General of India (CAG) in
the District Level CRZ Committee dated: 24/09/2024.

° As per committee's decision, Forest Department along with DPA shall re-verify the
destructed mangrove area & remove illegal bunds due to salt encroachment with the help
of machineries to be provided by DPA.

. MS, DLCRZ vide letter dated: 04/10/2024 has requested the Chief Engineer, DPT and DCF
Forest to carry out following activities and submit compliance within 15 days which is
attached as Annexure-10:

o Forest Department along with DPA shall re-verify the destructed mangrove area &
remove illegal bunds due to salt encroachment with the help of machineries to be
provided by DPA.

o Restoration of mangrove areas shall be done by DPA.

o Forest Department shall submit the reports along with names who has destructed
mangroves due to salt encroachment so further action can be initiated as per laws.

o As per Hon'ble NGT order in O.A. No. 111/2018 & E.A. No. 12/2020; Forest
Department has carried out 350 hectares of mangrove plantation. In view of the
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same, Forest Department, GPCB, Regional Office, Kutch (East) & DPA shall re-verify
the mangrove area including the area of Gulamshah Pir Dargah and additional salt
encroachment, if any and submit the names of violators to the committee.

o Forest Department and GPCB, Regional Office, Kutch (East) shall carry out random
individual monitoring to prevent further mangrove destruction.

o Forest Department shall prepare KML files of existing mangrove patches so as to
prevent and avoid further mangrove destruction.

o The Chairman, DLCRZ and District Collector & District Magistrate, Kutch vide letter
dated: 15/10/2024 has again requested the Chairman DPT to carry out action with
reference to the violation and encroachment and submit action taken report which
is attached as Annexure-11.

12. Report received from DCF, Kutch east dated: 03/12/2024.

° With respect to letter dated: 04/10/2024, GPCB, DPT and Forest Officials has carried out
joint visit on 29/11/2024 and 30/11/2024 and has concluded that more than 1 KM area has
been encroached and required more plant machineries & manpower from DPA to remove
encroachment which is attached herewith Annexure-12.

13. Meeting under the Chairmanship of SDM, Bhachau with GPCB, DPA and Forest Department
Officials on date: 03/01/2025

° Meeting was conducted under the Chairmanship of SDM, Bhachau with GPCB, DPA and
Forest Department Officials on date: 03/01/2025 in which it was concluded that; DPT has
not arranged additional plant machineries for execution of bund removal work which is also
mentioned in DCF Report dated: 03/12/2024.

° Earlier DPT vide letter dated: 07/12/2024 has requested SP, Kutch East to provide police
protection. However due to lack of coordination from DPA side. Therefore proper police
protection was not arranged.

14. Discussion of representation received by Kutch Camel Breeders Association regarding destruction
of mangroves in the area of Vondh and Jangi, Taluka: Bhachau which is also included in Point no:
3.4 of the Report no: 3 on Performance Audit on Conservation and Management of Coastal
Ecosystems in the year 2022 issued by Comptroller and Auditor General of India (CAG) in the
District Level CRZ Committee dated: 29/01/2025.

° As per meeting discussion all violations are in DPA land, DPA is primarily responsible for
protection of mangroves and compliance of NGT order O.A.NO:-111/2018 and E.A.NO:-
12/2020.

° Executive engineer of DPT Mr. Manoj Gohil present in meeting strictly instructed to take

action to prevent violation of CRZ Notification and comply with Hon'ble NGT orders and
CAG audit report. GPCB, Forest and DPA shall jointly carry out activity to remove
encroachment and prevent further distraction as decided in previous meeting. Earlier
communication has been made to DPT several times but no effective action has been taken.

° Therefore,once again MS, DLCRZ has requested DPT vide letter dated: 06/02/2025 to
remove all encroachment in CRZ area and submit compliance within 15 days to the DLCRZ
Committee which is attached as Annexure-13.
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Also, GPCB Regional Office, Kutch East has requested the Chief Engineer DPT vide letter
dated: 17/02/2025 to remove all encroachment in CRZ Area in coordination with Forest
department and this office which is attached as Annexure-14.
Notice has been issued to DPT by MS, DLCRZ on date: 24/02/2025 with below mentioned
points which is attached as Annexure-15:
o Remove all encroachment of illegal salt pans in DPA Area.
o Carry out mangrove restoration activity in DPA area where destruction of
mangroves has been taken place due to salt pans encroachment
o Submit time bound action plan for above mentioned activity to comply with
Honorable NGT Order in matter no: 111/2018 & E.A. 12/2020.
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List of Annexure

1 Advisory notice issued dated: 02/03/2018

2 Letter to GCZMA by the Chairman DLCRZ & District Collector, Kutch dated: 28/03/2018

3 Direction dated: 20/04/2018 issued by Additional Chief Secretary, Forest & Environment
Department & Chairman, GCZMA to DPT.

4 Direction dated: 12/06/2019 issued by Additional Chief Secretary, FED to the Chairman Deendayal
Port Trust, GCZMA to DPT.

5 Copy of FIR lodged by MS, DLCRZ

6 Direction dated: 05/11/2020 issued by Additional Chief Secretary, FED to the Chairman Deendayal
Port Trust, GCZMA to DPT.

7 Letter issued to Chairman, DPT dated: 11/10/2023.

8 Resolution passed by DLCRZ

9 Letter to DPT dated: 02/08/2024

10 | Letter issued to DPT dated: 04/10/2024 by MS, DLCRZ

11 | Letter issued to DPT dated: 15/10/2024 by Chairman, DLCRZ

12 | Report received from DCF, Kutch East dated: 03/12/2024

13 | Letter issued to DPT dated: 06/02/2024 by MS, DLCRZ

14 | Letter issued to Chief Engineer, DPT dated: 17/02/2024 by GPCB Regional Officer, Kutch East

15 | Notice issued to DPT dated: 24/02/2025 by MS, DLCRZ
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. ) LA.S, Cffice of the Collector, Kachehh,
alector &, i Bhuj - 370 004, (Gujarar)
e Magistraie
i ¢

Tel, : (0) 250020, R. 250350
Fax : 250430

E-mail : collector-kut@gujarat. gov.in

925FH ¢

Whereas the Minisiry o En.-..:ircnmf-tnt Foreste
issued Coastal Remulation

o (CR anrd Cl.mate Change, Coavepnent of India has
i . . 2) Notlflcation, 2011 under the provision: of the
Environment (Protection) Act, 1986,

AND whereas the pro:/is

ions ' e
Gujarat of the crz Not'flcat'on, 2011 are also applicab'e in the State of

AND whereas as per the cgy Notific

‘Forests Government of Ing;
waterarea up to 12 n

ation 2011 issued
a, area between 500 m
autical miles from the L7}

by the Ministry of Znvironment and
trs from the HTL and area oetween HTL and
are Classified as CRZ area.

AND Whereas the areas within the CRZ are classified as CRZ-
CRZ-IV and various industra| and develo
prior permission of the

CRZ areas.

i(A), CRZ I (B), CRZ-Il, CKZ-Ii and
regulated within the CRZ area and
ommencing any activity within the

pPment activities are
competent Authority is a must for ¢

AND whereas as per the CRI Notification 2011 existing mangroves are required to be pro
and it

tected
should not allowed to be damaged or destructed as it is classified as Ecologically Se

nsitive
Area,

AND Whereas Disuricy 1evel committee CRZ meeting held on dated 08/03/2018 and details

discussion of representation received from the Kachchh

Camel Breeders’ Association dated
22/02/2018 and

site inspection reports of Dy. Conservator of Forest, Kutch-East dated
26/02/2018 & Regional office, Gujarat Pollution Control Board, Kutch-East; it is concluded that

destruction of the mangroves are taking place at Village: Bhachau & Vondh, Taluka: Bhachau,

Dist.: Kutch due construction activity of salt pans and also constitute the subcommittee for

etail site inspection of destruction of the mangroves at Viilage: Bhachau & Vondh, Taluka:
Bhachay, Dist.: Kutch and tie subcommittee has submitted site inspecticn report vide letter .
"0 BAND/T-9/55242/201 718 dated 15/03/2018.

AND whe

reas the sub-committee has observed during site inspection dated 14/03/2018 as
fellows. ‘
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AND whereas the sub-committee h

1,
2,
3.
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=

2
-~
D
(7
n
3

nt during the inspection have informed

ots a i
dmeasurmg an area of 3500 acre, js leased out for

It is observed that obstruct; 5 and Ms. Shri Ram Salt Supply,
ructions are createq along the creeks by way of constructing

In due course of time affect the very survival of the

margroves in the vast ares and j

L0 12V EHNE Was noticad whi ; :
CHAR Was noticed which affect the minor creek system within the area.

All the above activities resulted in the destruction of mangroves habitats and removz| of
mangroves in an area of about 750 acres. Out of which, 250 acres area can be
categorized as moderately dense mangroves and balance 500 acres can be classifiec as
open mangrove (spare mangrove).

The committee has also noticed extensive construction of earthen buildings even -
hevond the five said plots. Since the length of buildings is extensive, it is very difficult to
pt2cict the cxect impact area due to bundiing. Never ine less, this could impact several
folds ot the lease areas mentioned above.

The buiiding/ leveling activity is carried out since two-two and half months.

Since the area falls under mangroves, i.e.; CRZ I-A, any activity without prior permission

habitat alterations or removal of mangroves is a case of clear violation of CRZ
on nabiItat «

notification 2011 and amendment thereof.

as made the following recommendations:

mediately in the said area.

the creeks/creck lets by re

ry I-A all the leases should be cancelled with _immed:ate
(o] Al

postopatine neuvites " moving all earthen bunds / roads.

To ustore the free flow waterin
Since the acva falls under CRZ categ

effect and legality should be followed. and surrounding areas and

ared for the impacteo

; be prep ) .
The restoration plan needs 19 ate monitoring mechanism.

i with appropri
effective implementation should be envisaged
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NOW therefore YCu are hereby advice for:

1. Toste

2. Yo stop carrying out any activity
the mangroves, blocking the creeks
Commenced without obtaining prior
viclation of the provision of the CRz notification.
3.
4.
arcas as per CRZ Notification.
5.

/ ‘_‘1

"

fo cancel all such leases with immediate effect which falls under CRZ category I-A area.
To stop any activity in the CRZ-| (A) area, which is classified as ecol

ogically Sensitive

To prepare restoration plan for the impacted and surrounding areas including its effective

imir.lementation monitoring plan and submit within fortnight

Failing to comply with the advisory issued hereinabove you will be held responsible for non-

compliance of the provis'ons of the Environment (Protection) Act, 1986.

No.GPCB/Crz;T-55(2)/ 8

Date:

To,
Deendayal Port Trust,'
P.O, Box Mo — 50, Admin. O

Tagore Road,
Gar.dhidham(l(ut:h) -370201

ffice Building,

Copy to: thority
Gujarat Coastal Zone ,Management AU '

ent,
Forest & Environment Departm
Block No:-14,8" Fioor,

e . -382010.
Sachivalaya, Ga.wdhinagar. 382

\

)

R

(ﬁemya Mohan)

District Collector and District Magistrate-Kutch &
Chairman of District Level CRZ Committee.

"2 3 MAR 2018
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Annexure-2 358 .~ Adhon Takon Rapou

Py blc'{z‘z Commut X
——~  Gujarat Pollution Control Board o

Regional Office - Kutch-West !

Katira Complex - 1, Sanshkar Nagar, Mangalam Char Rasta .

N - . ! : ¢

W Bhuj - Kutch - 370001, Phone : ( 02832) 250620 Fax : (02332 ) 250621. “

N\ | /g

No:GPCB/RO/KUT-WEST/CRZ/T-552/ 1§ € L

[

To.

Shri K.C.Mistry,

Director{ Environment) & Additional Secretary,
Forest & Environment Department,

Block No:14.8th Floor.Sachivalay,
Gandhinagar. ’

Subject: Action Taken Report regarding representation received a'ut destruction of
mangrove in Nani cherai and Moti Cheri, Taluka : Bhachau, Dist:Knich,
Ref: ENV-10-2018-20-E(T-Cell) dated 26/02/2018

Respected Sir. i

With reference to the representation received regarding destruction of mangroves in Nani Cherai
and Moti Cherai, Taluka : Bhachau, Dist:Kutch, District Level CRZ committes meeting was held on
080372018 at 17:00 Hrs at District Collector Office, Bhuj. With respect to this, following decisiuns were
taken and Action against that decision is summarized in the table as foilows

i S—
% ;; Decision Action Taken
™1 ' To constitute the Sub-Committee 1A Sub-Committee had been constituted having members
and inspect the said area. from District Level CRZ Commiittee and special invitees. A
joint inspection had been carricd out of the site at10:00Hrs
on 14/03/2018 for verification of grievances raised by
Kutch camel breeders association. The site inspection
report has been prepared by the Sub-commiitee with
observations & recommendations which are submitted by
2. | To appraise State Government o Dy. Conservator of forest Kutch Zast Division vide letter
direct Deendayal Port trust to no. B/JLAND/T.9/55242/207-18.
cancel all leases and take action .
under The Environment Protection 2.The District Level Committee has recommended State
.| Act,1986. Government to direct Deendayal Port Trust to cancel all
such leases and to take all necessary actions undei The
3. Environment Protection Act, 1986. vide letter no:
To issue advisory letter to GPCB/CRZ/T-55(2)/119. dateg 28/03/2018
Deendayal Port Trust.
3.Advisory letter has been issued to Deendayal Port Trust,
Gandhidham letter wide no: GPCB/CRZ/T-55(2)/1'8.
dated 28/03/2018.

This is for your information and further necdful action.
Your Faithfvlli\ ,
KA
losures: As above. ‘ @ A
Enclosur - p

Member Secretary & Regional Officer,
RO-KUTCH-WEST.

L 5
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399 Annexure-3
Inward No @) ENV-10-2018-20-F
b ' GOVERNMENT OF GUJARAT

i ‘?a““()?ﬂ/s‘dlg FForests & Environment Department

: }F\ Bign. , N__‘N_._m ‘ Block no. 14, 8" floor
\ ’ T ' Sachivalaya, Gandhinagar - 382 010
Gujarat, INDIA

Fel: (079) 232510510, 23251053
Fax: (079) 232521506

ARVIND AGARWAL, IAS
ADDITIONAL CHIEF SECRETARY Iomail: secfed/@ gujarat.gov.in

V

Date: April 20,2018

Directions under section 5 of the Environment (Protection) Act, 1986.

Whereas the Ministry of Environment, Forests and Climate Change, Government ol India
has issued Coastal Regulation Zone (CRZ) Notification. 2011 under the provisions of the

Environment (Protection) Act, 1986

AND Whereas the provisions of the CRZ Notification. 2011 are also applicable in the State
of Gujarat

AND Whereas as per the CRZ Notification 2011 issued by the Ministry of Environment
and Forests. Government of India. area between 500 Mtrs from the HTL and areas between
HTL and LTL. and water area upto 12 nautical miles from the L'TL are classified as CRZ

area.

AND Whereas the arcas within the CRZ are classified as CRZ-I(A). CRZI(B). CRZ-1L.
CRZ-TII and CRZ-1V and various industrial and developmental activities are regulated
within the CRZ area and prior permission of the competent Authority is a must for
commencing any activity within the CRZ arcas.

AND Whereas as per the CRZ Notification 2011, existing mangroves are required to be
protected and it should not allowed to be damaged/destructed, since it is classilied as
ecologically Sensitive areas

AND Whereas this Department received the representation mentioning destruction ot the
mangroves are taking place at village : Nani Chirai and Moti Chirai Taluka: Bhachauh Dist:

Kutch.

AND Whereas as per the site visit report of the sub-committee of District Level Commitiee,
Kutch constituted by the State Government, there is violations ot CRZ Notitication 2011 by
five plots 10 whom the leases have been granted by the Deendayal Port Trust at
Bhachauw/Vandh areas of Kutch District, lor salt manufacturing

AND Whereas it has been reported that obstructions are created along the crecks by wiy ol
constructing earthen bunds/roads which is in due course of time aftects the very survival of
mangroves in a vast area and its associated biodiversity. Uprooted mangroves Were evident
from the cutting and remains of mangrove plant parts in the visited areas. [t was aslo
reported that land levelling has been done which affects the minor creck system within arca.

\
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AND Whereas all the above activities resulted in dcs(rgcliop ()I'ﬁ)n:mngr-(?\:‘cs' }.]‘ahm a
removal of mangroves in arca ol @ 750 acres. Out of which. 250 “u%‘,\- area can b
categorised as moderately mangrove and balanced 500 acres can be classified as opep
MANZIOVE/SParse Mangroves

AND Whereas the sub-committee has also noticed extensive construction of earthen
bundings cven beyond the five above said plots. Since the length of bundings were extensive
it was very difficult to predict the exact impact arca due to bundings. Never the less. this
could impact several folds of the leases arcas as mentioned above. The bundings/levelling

activity was carried out since two—two and half months. without obtaining any permission
under CRZ Notification 2011

AND Whereas it has not obtained any prior clearance, which

is mandatory for
unnmmmnmz_ ofany construction activitics in CRYZ, arcas.
NOW. in view of the above and the fact that you are destroying the mangrove habitats. you
arc hereby directed to:
I

Tostop all activities imme diately in the said arca.

2. To restore the free (low water in the creeks/creck lets by removing all the ecarthen
bunds/roads.

3. Since arcas falls under CRZ, Category I-A. all the lcases should be cancelled with
immediate cffect and legality should be followed.

4.

The restoration plan needs to be prepared for the impacted and surr ounding

effective  implementation  should be envisaged  with
mechanism.

areas and
appropriate monitoring

Failing4o comply with the directions issucd hereinabove, you will be held responsible for
nog-compliance of the directions, which ultimately would attract the provisions ol the
Environment (Protection) Act, 1986.

e
_s4
(Arvind Agarwal)
Additional Chief Secretary |

Forests and Environment Departiment

To,

Shri Sanjay Bhatia, IAS

Chatrman,

M/S Deendayal Port Trust,

P.0.130x No- 50, Admin Office Building,
Tagore Road, Gandhidham ,

[ist: KU’.LI]



361

Copy to:
1. Ms. Remya Mohan , TAS

Collector& District Magistrate & Chairman, DLC
Collector Office, Bhuj
District: Kutch--- With a request to censure that above mentioned directions are
complicd with by M/S Deendaval Port Trust and to ensure the compliance of above
divections  and there shall be no violations ol CRZ Notilication 2011 take place in
vour jurisdictions.

\/ Shri R.P.Gupta.

Regional Officer. GPCB and Member Sceretary, DLC

Gujarat Pollution Control Board,

Bhuj-- With a request to ensure that above mentioned directions are complied with by

M/S Deendayal Port Trust and to ensure the compliance of above directions and

there shall be no violations of CRZ Notification 2011 take place in your jurisdictions.
3 Shri K.C.Mistry

Member Secretary,

Gujarat Pollution Control Board,

Sector-10A. Gandhinagar--- To direct the concerned Regional officers of GPCB to

ensure that there shall be no violations of CRZ Notification 2011 take place in their
respective jurisdictions

Forests and Envitonment Department
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Annexure-4 ENV-10-2018-20-NGT-27

GOVERNMENT OF GUJARAT
Forests & Environment Department
Block no. 14, 8" floor

Sachivalaya, Gandhinagar - 382 010
Gujarat, INDIA

Tel: (079) 232510510, 23251053

o Fax: (079) 23252156
DR. RAJIV KUMAR GUPTA, IAS
ADDITIONAL CHIEF SECRETARY Email: secfed@gujarat.gov.in

Date: June 12, 2019

Directions under section 5 of the Environment (Protection) Act., 1986.

Whereas the Ministry of Environment, Forests and Climate Change, Government of India
has issued Coastal Regulation Zone (CRZ) Notification, 2011 under the provisions of the
Environment (Protection) Act, 1986

AND Whereas the provisions of the CRZ Notification, 2011 are also applicable in the State
of Gujarat

AND Whereas as per the CRZ Notification 2011 issued by the Ministry of Environment
and Forests, Government of India, area between 500 Mtrs from the HTL and areas between
HTL and LTL, and water area upto 12 nautical miles from the LTL are classified as CRZ
area.

AND Whereas the areas within the CRZ are classified as CRZ-I(A), CRZI(B), CRZ-II,
CRZ-III and CRZ-IV and various industrial and developmental activities are regulated
within the CRZ area and prior permission of the competent Authority is a must for
commencing any activity within the CRZ areas.

AND Whereas as per the CRZ Notification 2011, existing mangroves are required to be
protected and it should not have allowed to be damaged/destructed, since it is classified as
Ecologically Sensitive Areas

AND Whereas this Department received the representation from Kuchchh Kamel Breeders
Association mentioning destruction of the mangroves are taking place and blocking of creeks
at Jangi area of Deen Dayal Port Trust Dist: Kutch through District Level Committee on 09-
05-2019

AND Whereas as per the site visit report of the sub-committee of District Level Committee,
Kutch constituted by the State Government, this areas are unapproachable and falls under
jurisdiction of Deendayal Port Trust. It is further reported that there is unauthorized
occupation , attempt of encroachment, illegal activities are taking place and there are
violations of Environment Laws.

AND Whereas the National Green Tribunal, New Delhi has taken this issues very seriously
on 08-05-2019 in the IA No- 20 of 2019 has directed State Government to take immediate
actions without waiting further for Committee’s report.
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NOW, in view of the above and the fact that activities regarding destroying the mangrove
habitats , blocking of creeks are taking place under your jurisdiction , you are hereby
directed to:

1. To Stop carrying out any activity in and around the intertidal areas which are affecting
the mangroves, blocking the creeks and disturbing the natural flow of tidal waters, and
commenced without obtaining prior clearance from the competent authority and are in
violation of the provision of the CRZ notification.

2. Remove all the bunds which are blocking the Creeks and all the expenditure in this
regard shall be borne by the DDPT.

3. Stop the construction of bunds of any kind anywhere within CRZ areas of this region as
well as in DDPT areas.

4. Cancel all the leases granted for salt manufacturing in the CRZ-I(A) area , which is
classified as ecologically Sensitive areas as per CRZ Notification, and who are in
violation of CRZ Notification

5. Prepare a restoration Plan for the impacted and surrounding mangrove areas and
effective implementation should be done by the DDPT with an appropriate Mechanism

6. An Action Taken report in this regard shall be submitted immediately.

Failing to comply with the directions issued hereinabove, you will be held responsible for
non-compliance of the directions, which ultimately would attract the provisions of the
Environment (Protection) Act, 1986.

LR P
(Dr. Rajiv Kumar Gupta, IAS)
Additional Chief Secretary,

Forests and Environment Department

To,

The Chairman,

M/S Deendayal Port Trust,

P.0.Box No- 50, Admin Office Building,
Tagore Road, Gandhidham ,

Dist: Kutch
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Copy to:

B

Ms. Remya Mohan , IAS

Collector& District Magistrate & Chairman, DLC

Collector Office, Bhuj

District: Kutch--- With a request to ensure that above mentioned directions are
complied with by M/S Deendayal Port Trust and to ensure the compliance of above
directions and there shall be no violations of CRZ Notification 2011 take place in
your jurisdictions. Also file a FIR against known or unknown persons who are
found to be indulging in illegal activity of cutting mangrove

Dr. S.N. Agrawat ,

Regional Officer, GPCB and Member Secretary, DLC

Gujarat Pollution Control Board,

Bhuj-- With a request to ensure that above mentioned directions are complied with by
M/S Deendayal Port Trust and also file FIR against known or unknown persons who
are found to be indulging in illegal activity of cutting mangrove and there shall be no
violations of CRZ Notification 2011 take place in your jurisdictions.

Shri K.C.Mistry

Member Secretary,

Gujarat Pollution Control Board,

Sector-10A, Gandhinagar--- To direct the concerned Regional officers of GPCB to
file a FIR against known or unknown persons who are found to be indulging in
illegal activity of cutting mangrove ensure that there shall be no violations of CRZ,
Notification 2011 take place in their respective jurisdictions

(Dr. Rajiv Kumar Gupta, IAS )
Additional Chief Secretary,

Forests and Environment Department

/e
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Annexure-5
FIRST INFORMATION REPORT
way Yiledl sieaa
(Under Section 154 Cr.P.C.)
(slovzlil siizifcdidl san 154 ¢au.)
1 District 5=ty gﬁ- al  Police “wnvilal Year 2019 FIR No. 1/33/ Date 24/06/
(edl) HlaH Station i (ad) (M. L@, 2019 (13l 2018
(uidld 229 5Hi%) )
1)
2 (i)  Act 6 Wl =l Sections 447,283
(wFlan (xadl)
)

3 (a) Occurrence of offence :
(5) (Pl oldldl HHAdLL)

Day. ALHALR Date from Date to 24/06/2019
(legz) ' (ALl vael) (aLdlw yHl)
Time Period Time from Time to 22:00
(AL (salsdl) (sels 4Hl)

(b) Information received at Date 24/06/2019 Time 22:30

(W) PS: (dALzlm) (AHA)
(drdle Hay wledl wen)

(c) General Diary Reference : Time

(31} Entry No. (uHA)

(w2 sladl desl: wifz )
4  Type of idla zzadHi avild Hisad
Information : (HL(¢
dldl us12)

5 Place of Occurrence :
(A2l z10)
(a) Direction and distance from P. <z[i®,15.00 ([5.%l Beat No
(5) S. _ ) .
(LEe wzaddl o widz) (ollz An
2)
(b) Address UM, syail,
(M) (HzUH) Al G,
%, 5269 Y- A,
ezl A Bl au g2 svell oumdl owsgui wuAe chad vidl Rzdizdl dezeilz
armvlad .
(c) In case, outside the limit of this Police Station , then
() (didla 22aq-dl gedl sz Gy dl 4 Welly 22 add )

Name of P.S. District
(uldla 229 Al (2w edl)
)

6 Complainant /Informant :
(gl / saslzz)

(a) Name d.yragHiz (b) Father's/ -2&lald wdldd

Page 1 of 4
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11

12

ARGCAN AL (W)
ad

(%) (-H)

Date/Year of
Birth
(oreH dlzlv [ ad)

(c)
(1)

(d)
(1)

(e)

(¢)

(f)

(%)

Occupation

(dal)

azsldl sRA] Ald-nz8
(9)

(9)

Address

{dz1Y)

ALH. ®67,

Al. *y6y,

W, 529 W[EAH- ooy,

366

Husband's
Name

(dr/ufad
AlH)

Nationality ®1zdl4
(2UElAAL)

AsLA UL 52l e 6lLE 5239 WEAH sy i Histx 23l duwdls dad . wuz, BesHlZl sdla s

A HOLAH AT vedl desle 4oL o6y 53,

Details of known/suspected /unknown accused with full particulars :

(Attach seperate sheet, if necessary)

(wlnvida/asHe/ansiiaviiie »iidldl aus @odl aua -l wfsdl)
(5¥3% syRUAAL BLaldEl 5190 Guw [Bad caladl)

A o(¥E o]

Reasons for delay in reporting by the complainant /Informant
(sfnl/ondslerz dazel ol oo s2uni [eds aalqdl sizul)

Particulars of properties stolen (Attach seperate sheet, if necessary)
(drzel/opeinl daaria dler axquitdl Fodl) (32 sronadl staiael s Guz [Aoid saladl).

Total value of property stolen

(Al /oopeciul daaie dloy azdeildl 54 GHd

)
Inquest Report/U.D. case No. if any

(Uey [ANas duly vidaid / sgedl diddl 4oz ¢l

4 dl d)

First Information contents (Attach seperate sheet, if required )
(waH Uiledl stealadl [@odi)(sr3z sypuadl saldl sl eied)

d.odl.sl sad v 2¢3 Yoyol d Wl Ad § v stedld dilul i vl sroulal vl sHAL wuEdl s syl

A sisgoiley wudal efus wzdl Brdizul et lid wiude 58 geadl 44 add welld agea won

sl wiell sl ssap Goll 4 Al 2l A gaiA or3dl wil 4dl udiaar e ogedl sadl stietd.
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Complaint (s[zaz)

A, qrASHIR ARGAH A{WAA (6.4 ¥r)

Gl oy dostedd viigluz
Aspald Ul se2ld ol 529 WA oper v Hn2 dsedl duzdls dqa wlwne ne sl
sdlzl Slvuas, oty Ale 2wdl, desizduz

Bar 5249 330004

Yl A zsruiyouoc

dl. 3¢/ 0%/ %ot

uld,

Yiellz Ao Seuiszasl,

druvilatol didla w2 ad

[Buu- srofl oundl wusyousy wida w5 ordld Guz AeullEd 2uUAY
Aol 4Bl 53413 WM HUHL (434 il 1M 5291 slloid.

Al wA Gudlsd (AU Uz 20y WEotd sypnadld 5, vl @l dlofl s Seansy daida »iglu
L UerAd WU sl olld su AN oyey wid etz Ak2dl dadls daq Wl sz ne sl 4dls sz
o MY .
A Al-c3/09/ %0k dl 2oy 529 Gz Gixs WA A5 2l A4l AR UIZ BUAZA YA HALL &
E0L BUAEAYA DML 2y Blld S2AUNL LUAY, 6 26gulld BUHID, HidAlA Beal sdsazsl] Al wie Al Wil
a dl¥dls daq wl.wuz. 2o, sHIEL AL L2l v 2ogoid susid sfiSez Seatisaa sEELAL 2340 531 dwa
sedldl [Ada 2%e. o HT dl-0¢/03/209¢ AL Asy ofS2 Serllsed sl § oy winadnizel mal
G, wefs «iflndl @ dldloll s209 ud, ueedla weaGeia [aHs opsy, U2 g 2l MAG 4l 5249
Gz Gy HiAHEl dasadl WM A suznou s myels srd sl wWEREB adl. w0 sHlZlsl di-oc/o3/
1ot Al sy GUIUsd 20uild BUHIZ AN AU 534, 6 A avid 2idl 56 ugl Ay diad sronia A
dl uiq wer Bzdizdl orvdla § oy wasslldl wlEsldl dia uiq wani dodl2 A dle Guz sy s
94 @A B L2l AL uAlABs v srald Guz v SuHi el fed Munda 58 geadl A w
ollal agpd wou sibl, sieun Gefl sil, A4l oyl 26 AL 8al ALdArAlL galA er3dl well A4dl udia
Al 26, wedBl 54l Yedl 536 dldld oBILAY 1A A LA Bl sllsd sAEH R sdAE s2Aldl gsH, BlHIEL
LT
(ulell - %)
dzgil s2AML 2044 G, Syl GUZsd BimBAl SAHIDL dl-6¢/03/209 Al 515 WEL AHA YEHL Bl Bl
sl gl oroll sumedl susypoinsy suaan sfeon wzdl Fedizw gesifed stuundy sé, sezdl A acd w
Olel agma won oitl, el A wean 6ol sdl, A 2ga Akl gaid srzdl well Adl wdlaa e
Aesl 538 €1, HIEL dulldl Bodnl dizpue ad s o,

vl WIEl gdlaie WA WA di-wr/os/rohe 4l 2idawwl idly wBiessll ya s aiHlaima
avdl ust dney d-l WA (Reel 2oy 53 1.
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(4l HRU5HI2 ATMAAR 2AA9A)

SeLey dorddd sigluz NG TS
= e o ok i 2 v
Asrald UL U sezle olld 529 u[an oper vid iz died duxdls daa dl. ez 2esHlE) e T

Action Taken : Since the above information reveals commission of offence (s) u/s as
mentioned at Item No. 2:
(dlia wadl @ Guxdl stgdiddl Guadl 2uHed d.(2) Wi srELedl UHIBLAL Sl ottt SR siAdl)
(1) Registered the case and took up the investigation or(sd<l difel 53 s wia 4l )
(2) Directed (Name of 1.0.) take up the Investigation or(duls ai-iti_irt[ﬁalél.«\i AlH)i-
¢l Rank (¢Lgl):- lela wol duises U\l or (5—1.?—115]2;) 'q}- -H*EY
No.:- . to take up the Investigation or(<sz2)
F.I.R. read over to the complainant /informant , admitted to be correctly recorded and a copy
given to the complainant /informant , free of cost.
(mad Hledl e skal / siddlaza aidl doimad © sid gRAclel aviten uuibley di4ami »ua
d 9. dg sRAEl / otddlaz 2dlsaa 89 wid gZadl /o siadled ddl asd B qen suuami sudl ©))
R.O.A.C.
(AUl dotmadidl s wd 4 szsr 9.)
Signature of Officer in charge,
Police Station
(dly Hasdl galEl 4zddl sl -l
€dl.) '@

Signature /Thumb Impression of the complainant / Name ’léq;)‘q Q.-f‘,l/ S0 51‘@!‘ )']\((-”

informant . (-LH)
(sl zl/mdasleizdl del/sias-l i)
g : Rank mmy} GPF No
RGPy (slel) Yyie syadH (ilais ot

2)

Date and time of dispatch to 24/06/2019 22:30
the court.

(sRaule sizul 2andl sl didlv

4 HHY)
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S YRAFHIR oRARAH w2Utedd (G.c ¥?)
BoUl% I%Uslc FUR
oAt Ul Soglcl Gl 529 URH oo
Ul ARk Wkedl s Aaa
AL2aR.Ds.5:4
scllat U, HoldM WR Rl AURSRGAOIR
¢ $%9 390004
Hl ol ¢¢RUL¥OU00

y@q, o)t aylel 2og

Wl vol Soxdse2(],

Aulanofl Wellu Rt

[Anat- ofofl ounell vuyolly wAet Us1 et GuR doslBet YA
A2l AUSUGQL 501 AU SUH [A3Y Iedl ELHE S Lol

Aol WA CUASe (AN 2R U W QUadle] ¥, 20l
B ULAlloll 1 B Aot WHUR Yot Wejalol soglct Gl§ 529 UBMH gy R
Dok Az Srdls Aaet ALaR.Ds.sH8M Ay 5% g ©.

A l-03/01/R09¢ ol A% 5% G2 GBS HIAUR] Adlsat gl Al
UG M2 A U HUWOU 3601 AUAEAUA UL %l s AAA, B %k
AR, Hotolla eal sAseB ol vteel Wl HAA $Els Aot LR Ds 510864
HIZTotHL, AL /R et Aoz Borllsitol sRAe(l 22ell 53w s2clell Rola 2. ®
AUUR dl-0¢/03/204¢ oll A% B2 Borlsral 5HIEl ¥ Bl HHAAERS] 6, uRBls
uellstdl .l lell 529 yd, ueeollal uRuGDDN Ralns ¢, wR Ay W AAUG ALl 519
G2 GBRs Mt Wdtsetoll YEAMA 2eHAS AMYeUS ¥ ol UARR sdl. 2 52{3A
dAl-0¢/03/01¢ oll A% GURASA B/l A}UUR RAUN AW 5cl, B A dud wl 5
Yg A flelle] ¥RUAC otdl udd UeR Qacirell ollet 3 B urstsllol W@ASA 2 ug
steii Sl A clo GuR auat A dA AU LU ot YRARA 2 llet GuR
Wsl@UL AN YoslBct uyAel 53 gedl dlad wellett aggl wow aitll, usug Gell
531, AL Boll 51RQ AU ¥l AdlaAleotl galadl w331 Well ol udluc ¢, usu 531 9odl
5¢ lalle] FRUA St Aol AHA L ollodd SRIEUR $AAUE sclloll §5H, UHIRL [Aewal



Y

370

(UWell o )

gl scuML AWAA A2, Bl GUASH WUNRAL SR Al-0¢ /03 /R0%¢ oll 518 uRl yHA
USEl el 1w ot Yell %ol oumedl uiyoiey e eBaut Ugl (ARellrMt 9Josl®ct uUUyAal
53, el dAA addl wgllet A won witl, wgll Asl wsuel Gell 53, = Well
ARAA galal 391 well «d udual &8 Yol 53¢t &2, HA Aot QML DR0UR Yt
sdlaue B,

2 HEL gdlaue WA HR di-2¥/05/204¢ ol 2ot WAl R essi
Yd 529 ol AREA ust Auy Aol wdetl @siol Ry 53 ©.

.-\—'—"Lj‘\;:‘!h» 9’_*_:). ’-';
,n” g?lf‘@ i /__,_/]“"\

(Sl YRUAFUR oA A2l d)

BoU% I22otet JNAUR

At We2lel soRlct S 5269 UBH o)y
el Hro A3edl Slurdls Aaat

A uR.3s.5:8




Annexure-6 371 o\
ENV-10-2020-NGT-4-T ,‘b
GOVERNMENT OF GUJARAT

Forests & Environment Department
Block no. 14, 8 floor

Sachivalaya, Gandhinagar - 382 010

S. M. Saiyad, IFS Guijarat, INDIA
Director (Environment) and Lel: (079) 23251062
Member Secretary, GCZMA Fax: (079) 23252156

Email: direnv@gujarat.gov.in

Date: November 05, 2020

Directions under section 5 of the Environment (Protection) Act, 1986.

Whereas the Ministry of Environment, Forests and Climate Change, Government of India

has issued Coastal Regulation Zone (CRZ ificati i
i Notifi i
Environment (Protection) Act, 1986 ! o ke S

AND .Whereas the provisions of the CRZ Notification, 2011 are also applicable in the State
of Gujarat

AND Whereas as per the CRZ Notification 2011 issued by the Ministry of Environment
and Forests, Government of India, area between 500 Mtrs from the HTL and areas between
HTL and LTL, and water area upto 12 nautical miles from the LTL are classified as CRZ
area.

AND Whereas the areas within the CRZ are classified as CRZ-I(A), CRZI(B), CRZ-II,
CRZ-III and CRZ-IV and various industrial and developmental activities are regulated
within the CRZ area and prior permission of the competent Authority is a must for
commencing any activity within the CRZ areas.

AND Whereas as per the CRZ Notification 2011, existing mangroves are required to be
protected and it should not have allowed to be damaged / destructed, since it is classified as

Ecologically Sensitive Areas.

AND Whereas this Department received the representation mentioning destruction of the
mangroves are taking place at village : Nani Chirai and Moti Chirai, Taluka: Bhachauh

Dist: Kutch and Jhangi areas.

AND Whereas the Kutch Camel Breeders Association filed an Original Application No-
111 /2018 before the Hon’ble NGT for destruction of mangroves and car.rying activities
within CRZ areas without obtaining necessary clearance under CRZ Notification 2011.
AND Whereas the Hon’ble NGT passed an order on 11-09-2019 and issued following
directions: :

I.  There shall be no obstruction 0

of estuarine water in the creeks will be ensured.

nt, Government of Gujarat, GCZMA and Revenu

f any kind in the creeks and free and continuous flow

e Officials will

1L artme .
The Forest Dep. obstruction

jointly inspect the area to find out the persons who were responsible for
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accordance with |

f mangrove damaged. This may be done withiy, a

- erecks and take action in aw including recovery of environmengy
of creeks and take ¢

damage and cost of restoration O

period of one month.

[II.  If there has been any activity is in violation of CRZ Notification 2011, the GCZMA

. : : e Wi W.
will immediately take actions in accordance with la

IV.  If there has been any activity in the mangroves area which are in contravention of the

Forest (Conservation) Act, 1980 or any other law, the Forest Department wjij

immediately take action in accordance with law.

V.  There shall be no salt manufacturing activity in CRZ — 1 area without following the
due procedures provided under law/notification. If such activity is found the
GCZMA will take action immediately to stop forthwith and initiate appropriate
proceedings.

VI. The quantum of damage caused to the mangroves shall be assessed by the GCZMA in
accordance with laid down procedures and the same shall be recovered from the
persons responsible for the same within a period of one month from today.

VII. The Forest Department, Government of Gujarat will take immediate action to restore

the mangfoves which are damaged within a period of six (6) months from hence.

AND Whereas in compliance of the above said order, the GCZMA constituted a committee
to visit areas under question. The Committee visited the areas under questions on 10-12-
2019 and 11-12-2019. The Committee submitted its report to GCZMA and report was
discussed in GCZMA meeting and the observations/recommendations of the Committee
report were share with District Administration and Deendayal Port Trust for their
comments. The Comments were received from both the organization.

AND Whereas the Kutch Camel Breeders Association filed an Execution Application No-
12/2020 in OA No-111 of 2018 before the Hon’ble NGT for noncompliance of order dated
11-09-2019 passed by the Hon’ble NGT.

AND. W!lereas Hon’ble National Green Tribunal in its order dated 16/09/2020 in Execution
Appllc'at%on No. 12/2020 in Original Application No. 111 / 2018 - Kachchh Camel Breeders
Assoc.la:tlon Vs Union of India & Ors. directed that the amount determined be recovered
expeditiously and restoration work be executed which may be overseen by a joint Committe¢

comprising F i :
0 c]:) mll:;'g oxzest Department and GCZMA. Forest Department will be the nodal agency




0

. é\ Vv
w. in view of the above and th
’ { fact tha3 3 {2
by directed to: > otare d i
gre here estroying the mangrove habi
itats, you

1 ¥0 StOI: all il;tinities immediately in the said

7. To restore the free flow water | id area.
rin

bunds / roads through Forests Dzhe creeks /creek lets by removing all the earthen

art ¢
Department as per the committee regortmem and deposit the amount to the Forest

Carry out mangrove pl i i
e Cons nilit}(::zlotrlh:hree times of the mangrove destructed in the area as
ough Forest Department as per the findings of the

committee report, and D
eendayal Po is di i
Forest Department as per comnzlittee rga;rrl;u e e e

Failing to com 1 i R ;
g ply with the directions issued hereinabove, you will be held responsible for

ns ) y

e |
(S. M. Saiyad)

Director (Environment) and

Member Secretary, GCZMA

Forests and Environment Department

To,
The Chairman, s .’”’9 ;
M/S Deendayal Port Trust,

P.O.Box No- 50, Admin Office Building,
Tagore Road, Gandhidham , Dist: Kutch

&

’ Co

;g

to: o 'w'
Dr. Jaipal Singh, IFS™"

APCCF ( Land), >
Aranya Bhavan, Sector-10A, Gandhinagar--- with a kind request to implement

Hon’ble NGT order with immediate effect.

fe st

5 oy A
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55((}%

GPCB/ROIKutch-West/CRZ,L
No:
1o jrman,

ha
Thenﬁayal Port Trust,‘ Date, ' hc‘ N
D0, Box No: 50, Admin. Office g, 13
%«g:"e Road, Gandhidham(Kutcp) -37020;

. Regarding Action to be taken

S0 97107/2023 for the complaing recei:::text

Honorable National Greep, Tribung

of: 1. MoM of the District Levye] CRZ ¢

‘ om
9. Site inspection of the Sub—Committee‘g:attt:;dza;

D
from K yr-CRZ Sub.c

OMmitteg o, .
IOAI 111/20<]: Camel Bre, ¢ Site ing

3 pectj .
Ssociatiop ; on date-

A, nth
ed: 24/05 R0y € matter of
1072023
This is in refe'rence to the complaint of the Ku
of Honorable Natlonal Green Tr_lbunal OA. | ”/ZOtIC{? gzm:l Breeders A
of Mangroves In Vondl}, Ambaliyara, Jangj, Chirai ang oo s 12020 fegarding |arge
CRZ Comm:qee-meetm.g dated: 24/05/2023 and accon?;?rby area w, A
carrying out Site inspection of the claimeg area which w;slzgrll{j uittnb(;c
€don: 27/07/2023.
The National Qreen Tribunal, New Delh .
q0: 111/2018 and ll;gtlge E.A. 12/2020. Also, following Djrect: 1Y seriously in the matter of 0.A
ion) Act, was issued to i i
(Protection) You vide letter o -10-
- e . ENV-10 2018-20-NGT—27 dated: 12/06/2019
a. To stop carrying out activity in and aroy

b. Toremove all the bunds which are blocking the creeks
c. Tostop the construction of bunds of any kind anywhere within CRZ area
d. Tocancel all the leases granted for saj manufacturing in the CRZ 1-A area

However, violations of CRZ Notification, 2019 were noted during the Sub-Committee site inspection
dated: 27/07/2023 under the Chairmanship of Sub-Divisional Magistrate, Bhachau as under;
a. Large scale of the mangroves was observed destructed within DPT area.

b. Bunds were constructed and resulting into obstruction of the creek water passage in CRZ |
(A) Area.

Inview of the above, you are requested to carry out following action
a. To cancel all such leases which violates the provisions of the CRZ Notification, 2019 with
immediate effect. . . ;
b. To initiate bund removal activity in and around the inter tidal areas which are affecting thed
mangroves, blocking the creeks, disturbing the natural flow of tidal \.va’te':rs1 zitr.ldncgf{r:hmeence
without obtaining prior clearance from the competent Authority are in violatio

provision of the CRZ notification. , -
¢. To initiate mangroves restoration procedure of the affected area and implement the measur
to restore the pre-conditions. _
d. To create effective mechanism for complyi
within DPT area.

ng with the provisions of CRZ Notification, 2019

- Thanking yoy,
Amit Arora ras
District Collector and District Magistrate-Kutch

& -
Chairman of District Level CRZ Committee.
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| Zone Management Authority,
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For your information please
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Annexure-8

GUJARAT P P@LLUTH@N CONTROL BOARD

Regional Office : Kutch - West

Katira Complex-1, Manglam Char Rasta, Sanskar Nagar, BHUJ-KUTCH : 370 001.
Ph. No. 02832-250620. E-mail : ro-gpch- kutw@guyamt gov.in o xgn site : gpcbxgn. guyarat gov.in

NO. GPCB/RO-KUTCH-WEST/CRZ/T-19 (1)/36/ Date:. 1 1 JUN mu,

Read:

1. The Environment (Protection) Act, 1986

2. Coastal Regulation Zone Notification 2019 issued by the Ministry of Environment and
Forests, dated 18™ January, 2019

3. G.RNo. ENV-10-2011-800-E dated 14" October, 2013 issued by Forest and
Environment Department, Government of Gujarat

4. Notification S.0. 2763(E) issued by the Ministry of Environment and Forests, dated
10t November, 2010 N

5. Notification S.0. 4648(E) issued by the Ministry of Environment and Forests, dated
30 September, 2022 |

6. The Code of Criminal Procedure, 1973

7. Hon’ble NGT order in O.A. No. 1034/2018 dated 13.12.2018

8. Minutes of Meeting of District Level CRZ Committee dated 01.11.2023

General:

. -
]

In exercise of the powers conferred by Section 3 of the Environment (Protection) Act, 1986,
the Central Government has the power to take all such measures as it deems necessary or
expedient for the purpose of protecting and improving the ?uality of the environment and

preventing controlling and abating environmental pollution.

In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986, in supersession of the Coastal Regulation
Zone Notification 2011, number S.0. 19(E), dated the 6th January, 2011 & by notification of
the Government of India in the Ministry of Environment and Forests dated 18thJ anuary, 2019,
the Central Government, with a view to conserve and protect the unique environment of coastal
stretches and marine areas has declared the coastal stretches of the country and the water area

up to its territorial water limit as Coastal Regulation Zone;
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As per Section 23 of the Environment (Protection) Act, 1986, the Central Government, by
notification in the Official Gazette, is empowered to delegate its powers and functions to any

officer, State Government or other authority.

As per para 9 (iii) of CRZ Notification, 2019, the State Government Coastal Zone Managément
Authority has been constituted which is primarily responsible for enforcing and monitoring of
CRZ notification and to assist in this task, the Gujarat State Government has constituted District
Level Committee (DLC) under the Chairmanship of the District Magistrate vide G.R.No. ENV-
10-2011-800-E dated 14™ October, 2013. District Level Committee for Kutch district has been

constituted vide notification no. @lﬂ%ﬂbﬂ/ LR DS /310/209U dated 01.05.2015.

Search and Seizure/Confiscation:

In exercise of the powers conferred by sub-section (1) of section 10 of the Environment
(Protection) Act, 1986; central government has empowered Chairman, Member Secretary of
all the State Coastal Zone Management Authorities with rights to enter, with such assistance
as considered necessary, any place for the purpose of examining and testing any equipment,
industrial plant, record, register, document or any other material object or for conducting a
search of any building in which they have reason to believe that an offence under this Act or
the rules made thereunder has been or is being or is about to be committed and for seizing any
such equipment, industrial plant, record, register, document or other material object if they
have reason to believe that it may furnish evidence of the commission of an offence punishable
under this Act or thq rules made thereunder or that such seizure is necessary to prevent or
mitigate environmental pollution by S.O. 4648 (E) dated 30.09.2022.

As per section 10 (4) of the Environment (Protection) Act, 1986, the provisions of the Code of
Criminal Procedure, 1973 will be applied to any search or seizures under Section 10 (1) of the

Act as they apply to any search or seizure warrant issued under Section 94 of the said Code.

As per para 18 of G.R.No. ENV-10-2011-800-E dated 14™ October, 2013, materials and assets
" forfeited and confiscated from the site of violation are to be kept in custody of Forest

Department or Police Department.

Page 2 of 5




Tn view of the above and as per DLC meeting ga?«.ﬁ 01.11.2023, the committee hereby resolved
to empower following officers on behalf of DLC to forfeit and confiscate any materials and/or

assets used for violation of Coastal Regulation Zone Notification, 2019:

Sr.No Name and Designation

1 Sub-Divisional Magistrate/Mamlatdar — Within their respective jurisdiction

2 Regional Officer, Gujarat Pollution Control Board — Within their respective
jurisdiction

3 Assistant Conservator of Forests / Range Forest Officer — Within their respective
jurisdiction

The committee further resolved that such confiscated materials are to be kept under the custody

of concerned Forest Department.

Removal of Encroachment/Violations:

Para (10) of G.R.No. ENV-10-201 1-800-E dated 14™ October, 2013 states that the d istrict
committee is responsible for removal of encroachments and unauthorized structures in coastal

areas of CRZ-1, CRZ-1I and CRZ-III.

In view of the above, the ‘committee resolved to empower Sub-Divisional Magistrate/
Mamlatdar for removal of encroachments and unautﬁorized strulcttires violating the CRZ

Notification, 2019 in their respective jurisdiction. -

Levy Penalty and Recover Cost: v

Para (11) of the Hon’ble NGT order in O.A No. 1038/2018 dated 13.12.2018 states that
“Needless to éay ‘that it will be open to the SPCBs/ C%orppgnitteés and*GPCB to take coercive
measures including recovery of compensation for the damag 1o the environment on 'Polluter
Pays' principle as well as also to direct taking of such precautionary measures as may be

199

" necessary on the basis of 'Precautionary principle”.

. As per para (10) of G.R.No. ENV-10-2011-800-E dated 14th October, 2013, District Collector
being the Chairman of the Committee is directed to use powers as vested in him to levy penalty

or to recover cost from unauthorized constructions.
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CPCB has published report on in-house coﬁlzgee methodology for assessing environmental

compensation and action to utilize the fund.

The committee hereby resolved that any pr‘oposal to recover the cost has to be submitted by
concerned Sub-Divisional Magistrate with reference to the above guidelines to the committee

for approval.

Offense Registration A

In exercise of the powers conferred under clause (a) of Section 19 of the Environment
(Protection) Act, 1986, central government has authorized Sub-Divisional Magistrate within
their jurisdiction for filing complaints under Environment (Protection) Act, 1986 by S.O.
2763(E) dated 10.11.2010.

The committee hereby resolved that complaints for any violation if any under the Environment
(Protection) Act, 1986, are to be filed by the concerned Sub-Divisional Magistrate in their

respective jurisdiction in the competent court.

&~

Regional Officer, Kutch (West), GPCB &

KuteK & Chairman of District Level CRZ ‘ Member-Secretary of District Level CRZ

Committee (DLCRZ)  ° Committee (DLCRZ) '
Whe ...

Deputy Conservator of Forests, Kutch-East, Deputy Conservator of Forests, Kutch-West,

Member- DLCRZ Member- DLCRZ

District owﬁ Planning Officer, : Port Officer, Gujarat Maritime Board,
Member- DLCRZ Member- DLCRZ
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‘Assistant Director, Fisheries Dept.,
Member- DLCRZ ke

Chief Officer, Gandhidham,
Member- DLCRZ

Chief Officer, Bhachau,
Member- DLCRZ

Member- DLCRZ

" Member- DLCRZ

380

Regional Officer, GPCB, Kutch-East,
Member- DLCRZ

Chief Officer, Anjar,
Member- DLCRZ

Chief Officer, Mandvi,
Member- DLCRZ

[

Member- DLCRZ
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" Gl,cB/RO/Kutch-West/CRz/T_
0y .

hairman,
e:n((:layal Port Trust,

7.0, BOX No: 50, Admin. Offjee Builgjy,

agore Road: Gandhidham ey 3700 -

bt Regarding submissiop of a
Breeders Association rega

rding 4
in Village: Vondh & Bhachau’gra.ethm

19My14/ 50,

Date; o 2 og}&u‘

ction takey, Teport in yje

- Wof ¢o
Ction ¢ .

plaint receiveq from Kutch Came|
iolation of NGT order

Port A i
o uthority (DPA) ang point no,

Ref: 1. MoM of the District Leye] ¢

RZ (D
2. CAG Report No-3 of Yegyr 2 (

027 "CRZ) Comni
Respected Sirs

\ id issue w
111/2018 and E.A 12/2020), =

Following directions under Section-
vide letter no: ENV-10-2018-20-NGT.

a. To stop carrying out activi

mangroves, blocking the cre waters
b. Remove all the bunds which are blocking the creeks .
c. Stop the construction of by

nds of any kind anywhere within CRZ area
d. Cancel all the leases granted for salt manufacturing in the CRZ 1-A area

The said matter was further appraised in the DLCRZ meeting dated 24.05.2023 wherein joint-
committee was constituted and carried out inspectio

n of claimed area on 27.07.2023 under the
Chairmanship of Sub-Divisional Magistrate, Bhachau. The inspection report mentioned following non-
compliances; -

S of the Environment (Protection) Act, 1986 was issued to you
27 dated: 12/06/2019-

\ . the intertidal areas which are affecting the
eks and disturbing the natural flow of tidal

a. Large scale destruction of the mangroves was obseryed within DPT area.
b. Bunds are formed to block the creek water passage in CRZ 1 (A) Area.

Also, CAG has published report no. 3 on Performance Audit of Conservation and Management of
Coastal Ecosystems in the year 2022 and as per point no. 3.4 of violation cases mentioned in the said
report, same violation has been noted.

Letter w.r.t subjected matter was issued vide letter no. GPCB/RO-KUTCH-WEST/CRZ/T-
1. i i der:
3 2023 to take following action as un o .
(I;Il)/ 5%‘3 g:;e(:ill;lilguigzleases which violates the provisions of the CRZ Notification, 2019 with
i i i idal areas which are affecting the
initi ivity in and around the inter tida are

" o itae bund {(?mozlhael 2:;21:3 c;isturbing the natural flow of tidal Yvatqrs ar.1d co;ntrl:\enced
m:rlllgrotveliati)rlloirc\gl;rgior clearance from the competent Authority are in violation of the
without o learan
provision of the CRZ notification.
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_ .inte angroves rest i
tore the pre-conditions. procedure of the affected a
rea and im
plement the m
easures

01 iy with th
with the isi
-1 compYy provisions of CRZ Notification, 2019
) ) within DP

AlsO, letters W.r.t submissi . T area.
:de NO GPCB/RO-KUTCIE;)_‘\‘N%foSgon taken report was issued

RZ/T-55(H)/302 dated 06 Ogy2gg§m£er Seatctiey,

RS GPCB/RO-

vi '
TCH_WEST/CRZ/T-l9(I)/258 dated 03.05.2024
n view of the above, action tak
04/460 dated 28.05.2024. aken has been submitted by your office vide |
e letter no.

LW/PL/35

still representation is received b

ece 1 that DP R
The represent.atloﬂs ! fl‘: ed is from Insaf Sangathan Kutch st A has not complied in the matter.
y ppT in the area from Kandla to Chirai ing non-removal of encroachment of

fore, you arc h :
y ereby requested to kindly look into the matter and direct the concerned

compliance report w.r.t Hon’ble NGT and CAG audit report matter.

a9

it Arora LAS
d District Magistra

There

ofﬁcial 10 submit the

District Co Or an te-Kutch

Chairman of District Level CRZ Committee.

Enclosure: As above.
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] 2y

F 14/ BYRPAD
Th,e Chief Engineer, Dpie:' “hey
Deendayal Port Tl'llst, " The Deputy Chief & L 4 OCT 20
” ineering  Depart i et Cong
| EnglneB '15- Pp - Adm"liStrative C‘“ {ch-Eqgt Division “rVator of Foregts
Office Building, Post Box N, 50, ircle g e
Gandhidham- 370201, Ky, Bhuj-ky ice, Near Mops school

y (DPA) 2 0 illage: Vondh & Bhachau, Ta Bhachau

No-3 by CAG 3) Insaf Sgy, ath 34 of violation cases Mmentioned in Report
saan Kutch dated 12,0924 di

encroachment of land by DPT in the a regarding non-removal of

£ i Spaper cutting
mangrove
Shawala area groves in Hadkiya creek, Kalo Dholo and
Respected Sir,

As per Forest and Environment Department G.R.No.ENV-10-2011-800-E dated
14%

October, 2013; District Level CRZ Committee (DLCRZ) has been formed for District Kutch
vide no. GPCB/CRZ/310/2015 dated 01.05.2015. DLCRZ Committee meetings are conducted
regularly in matter of representations/complaint received for violation of CRZ notification.

In this regard, the meeting of DLCRZ committee was held on :’24.09.2924 under
the chairmanship of District Collector and District Magistrate, K.ut.ch. In this meetlflg above
mentioned matter was discussed & as per DLCRZ Committee’s decnsmp, DPA. along with Forest
Department and GPCB, Regional Office, Kutch (East) shal.l take following actions: o

I. Forest Department along with DPA shall re-verlfy. the destructecg ma:hgirn(;\:es @
remove illegal bunds due to salt encroachment with the help of ma
i DPA.
2 ll){r:s\t’:i:é:: of mangrove areas shall be done by DPA.
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bmit the reports along with names who has deStrllct
hment so further action can be initiated as per laws, .
4. As per Hon’ble NGT order in O.A. No. 111/2018 & E.A. No. 12/2020; F,
Department has carried out 350 hectares of mangrove plantation. In view of the Sam8t
Forest Department, GPCB, Regional Office, Kutch (East) & DPA shall re-verify t}:: ’
mangrove area including the area of Gulamshah Pir Dargah and additiong| °
f violators to the committee. Salt

encroachment, if any and submit the names 0
5. Forest Department and GPCB, Regional Office, Kutch (East) shall carry out rap o
m

individual monitoring to prevent further. mangrove destruction.
6. Forest Department shall prepare kml files of existing mangrove patches so as to prey
nt

and avoid further mangrove destruction.

3. Forest Department shall su
mangroves due to salt encroac

Kindly submit compliance of following mentioned points to the DLCRZ committee withip | 5

days.
. For and On Behalf of
Gujarat Pollution Control Boarq
W
Regiorfal Officer & Mcmber
Secretary, DLCRZ
Copy to:
1. The District Collector istri
and District Magist
3 The Directe : : gistrate, Kutch ......... for informati
Block No _1' ﬁ;g’t;rolr:l;nent) & Plrector (GCZMA), Forest & Environml::tpl;eeaser.t
oor, Sachivalaya, Gandhinagar, Gujarat for i t? a mte: -
A L nformation

please.

3. The Regional Offi
icer, Regional Offi
Office Bldg. K ice, Kutch (East), Room N . 8 sed
please CO-ogr;iin::led\l:.tzog Trust, Sector 8, Ta: Gandhidham 037201;(;?’17)’ A
i - -
CF & DPA and ensure timely submission of ;cti:)SI:'taIiUtChm“r;
en report.
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| To. utch'West/C
The Chairman, M9y, Annexure-11
Deengayal POrt Trygg 43 29
P.O, oXx No: 50 ) o
* 0, Adm; D
Tagore Road Min, Q ate: 1
’ Ga“dhidhamfg(ce Building 9 00T 20y
Sub: utch) ~3702’01

3. Letter i .
er 1:ssued vide letter no' Gch; RO-KUTCH—W%Z”???Q:ZWOMO19
" . RO.- /T-5
5. Letter issued vi . GPCB /ROE(%T[%P;\&EST/CRZH'Sﬁg% 350228ddatfdd06.06.2023
2 a
ide letter no, ESTICRZIT. 9(1y258 dated 05053032

WE
VEST/CRZ/T-19(1)/14/501 dated 02.08.2024

Respected Sir,

This is in re’.fg

& rence to the complai
scale destruction mplaint of the Kutch Cam
= = of man : el Breeders A e g2 . 5
Chirai and nearby areas %Zv::ién- Vondh, Hadkiya Creek, Nani-ISSetSSgn:;laatmlo.:};;3 lfl"'u l;gardmg e
111/2018 and E.A 12/2020. issue was taken into consideration by Hon’ble NGEIE inatzlgeal(]), ianng(;,

Following directi i
g ctions under Section-5 of the Environment (Protection) Act, 1986 was issued to you

vxdealett?; no’:c ENV-10-2018-20-NGT-27 dated: 12/06/2019:
. To stop carrying out activity in and around the 'intert’ i
. idal areas which i
mangroves, blocking the creeks and disturbing the natural flow of tidal “I/Zterire offecting e
b. Remove all the bunds which are blocking the creeks '
c. Stop the construction of bunds of any kind anywhere within CRZ area
d. Cancel all the leases granted for salt manufacturing in the CRZ 1-A area
ated 24.05.2023 wherein joint-

area on 27.07.2023 under the
tioned following non-

ised in the DLCRZ meeting d
d out inspection of claimed
e, Bhachau. The inspection report mef

The said matter was further appra
committee was constituted and carrie
Chairmanship of Sub-Divisional Magistrat

compliances:
a. Largesca
b. Bundsare

rved within DPT area.

f the mangroves Was obse
CRZ 1 (A) Area.

le destruction 0 \
reek water passage in

formed to block the ¢
on and Management of

it of Conservati
d in the said

on Performance Aud |
f violation cases mentione

blished re ort no. 3
Also, CAG has pubti® ’ as per point no. 340

Coastal Ecosystems in the year 202%i and
. 1o has been noted:
e o h re written yide no. GPCB/RO-KUTCH-

. to subje
Letter with el 1 102023 t0 K

WEST/CRZ/T-55(H)/ 528 dated 11-
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\

a. To cancel all such |
immediate effect. L
oval activity 1n &

b. To initiate bund rem .
the creeks, disturb

mangroves, blocking
onit or clearance from the competent

eases which violates the provisions of the CRZ Notification, 2019 iy

nd around the inter tidal areas which are affecting

ing the natural flow of tidal waters and Commenthe
Authority are in violation of the Pr0vis(:'

without obtaining pri

of the CRZ notification.

To initiate mangroves restoration procedure of the affec
to restore the pre-conditions. o

d. To comply with the provisions of C 2019 within DPT area.

ted area and implement the Meag,
Teg

RZ Notification,

Letters with respect to submission of action taken report were written vie
GPCB/RO-KUTCH-WEST/CRZ/T -55(H)/302 dated 06.06.2023, GPCB/RO-KUTCH-WEST/CRZ“Q
19(1)/258 dated 03.05.2024 and GPCB/RO—KUTCH-WEST/CRZ/T -19(1)/14/501 dated 02.08.20p4

In view of the above, Executive Engineer, DPA submitted status vide letter
LW/PL/3594/460 dated 28.05.2024 and LW/PL/3594/626 dated 23.09.2024. As per the MoMn '
action taken report in representations received in the said matttf
t

DLCRZ meeting dated 24.09.2024,
shall be submitted through Hon’ble Chairman, DPA only.

Therefore, you are hereby requested to kindly look i
report w.r.t Hon’ble NGT, CAG audit report to the committee.

nto the matter and submit the compliap
o8

Thanking You.

District Collector and Distiict Mz; istrate-Kutch
&
‘ Chairman of District Level CRZ Committee

Enclosure: As above.
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.19 I / 5y
fhe Chief Engipg, Wiy B Re )

peendayaq] i,
\ 4 PO”Tl‘ut TheD ae\BFEBm
ep"ty Chief Co . : .

’ Ad ., utch_E ‘. nSerVatOr \
g, Po Minjgtp, . . ast Diyiq: of Foregt ]
Gandhidham. 30,0 ¥ No.50, TV Cirgi gy WVison, R

®B/H. pic
» Rutch, Bhu.l'KUtch flice, Near Moms school, ‘
'(T;h? Regiona] Officer ,
ujarat Pollutiop Cor
. ontr
Regiong] Office, Kutch (glla I:t(;ard, ,’

Room No, ;5 2
) k l7s Admin: 3 ,
Bldg, Kandla Port TruI:tmIStratlve Office ¥

Gandhidham~370201 s Sector 8, Ta:

o
=
o o ¢
BT =
"
wv 7
L

Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari %o
Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction gf
mangroves in Hadkiya creek, Kalo Dholo and Shawala area

teference: 1) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19 (I)/14/687 dated 04.10.2024.

" '
Respected Sir,
t Department G.R.No.ENV-10-2011-800-E dated
(DLCRZ) has been formed for Distriot Kutch

K}
DLCRZ Committee ‘meetings are conducted
d for violation of CRZ notification.

As per Forest and Environmen'
4% October, 2013; District Level CRZ Committee

vide no. GPCB/CRZ/310/2015 dated 01.05.2015.

1 p i t i
1 t tl / 1 l )

1 € mee : tch. As per meeting discussion
T 11 I..eg?rd,ctohllector and District Maglstrfigé Igr protection of mangroves and
he chairmanship of Dlsmit 4. DPA is primarily resi)llljé)- 12/2020. Executive engineer Mr.
. . 1 and, E . o~
il violations are in DPA

0:-111/2018 and t violation of CRZ
tompliance of NGT order 0.A.NO:

tion to preven
: d to take ac
‘ mstructe
: 111
Manoj Gohil present 10 meeting

strictly

kd

' 2
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s dit report. GPCB, Fo
' ders and CA . ent further dj 5 ang
,ble NGT or hment and prev 1Stracti()n
with Hon yve encroac . a letter to yourselyeg bllt q

nply iyity to remo N

(o ot cot
Notification and out activl

i DPA shall jointly carry n
decided in previous meeting.

: ; been taken. ent in CRZ area apq
\ ctive action has croachm Suhy..
seffec remove all €n b

lease )
X 7 u )
nce again chueswd © }Ohe I]))LCRZ Committe€

” ; t
pliance within 15 days to For and On Behalf of

® com :
Gujarat Pollution Contrg| BOard
Y

Regi Officer & Memp,
Secretary, DLCR7

¢
*
Encl: 1) Minute of Meeting dated 29.01.2025

« Copy to:
. 1. The District Collector and District Magistrate, Kutch ......... for information lease.
® 2. The Director (Environment) & Director (GCZMA), Forest & Environment Departmey;
Block No — 14/8th Floor, Sachivalaya, Gandhinagar, Gujarat. ......... for informay,
" please.
3. Superintendent of Police, Kutch(E) 3493+89P, DC 3, Adipur, Gandhidham, Gujuy
"370203: we request to you extended your kind support for above matter i
prevention of mangroves and encroachment removal in DPA area
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< OUJARAT POLLUS
. o BON CONTROL BOARD
Room No. 215'216- Regronal Othce - Kuteh Fast L
Ph. No";;;;gﬁ;c;;:‘;‘z:l:un Trust Aduunntiative Batding, Sector R, Gandhidham 370205 Kutch-Gujarat
; -E-mail - ro-gpeb kutesogajarat.gov we e agn site v,p(hrgmguwmt,anv.in
Annexure-14
BY R.P.AR
Reminder Letter
NOQ G
PCB/RO-KUTCH-EAST/DLCRZ/ 3 F S 3 Date: |} -09-2025%
To,
The Chief Engineer,
Deendayal Port Trust,

Engineering Department, Administrative
Office Building, Post Box No. 50,

@ Gandhidham- 370201, Kutch.

}.“ T

Subject: Decision of DLCRZ Committee in submission of action taken report in view of
complaint received from 1) Kutch Camel Breeders Association regarding destruction
of mangroves, creeks and violation of NGT order in Village: Vondh & Bhachau, Ta:
Bhachau by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases
mentioned in Report No-3 by CAG 3) Insaf Sangathan Kutch dated 12.02.2024
regarding non-removal of encroachment of land by DPT in the area from Kandla to
Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to
Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of
mangroves in Hadkiya creek, Kalo Dholo and Shawala area

Reference: 1) MoM of DLCRZ meeting dated 29.01.2025.
2) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19 (1/14/87 dated

06.02.2025.

Respected Sir,

Meeting of DLCRZ committee was held on 29.01.2025 under the
chairmanship of District Collector and District Magistrate, Kutch. In context to mentioned

reference and as per meeting
responsible for protection of mangroves and compliance of NGT order O.A.No. 111720

discussion all violations are in DPA land, DPA is primarily
18 and

E.ANO:- 12/2020. Executive engineer Mr. Manoj Gohil present in meeting strictly was

instructed to take action to prevent violation of CRZ Notification an

d comply with Hon’ble NGT

orders and CAG audit report. It is also further discussed that GPCB, Forest and DPA shall jointly

carry out activity to remove encroachment and prevent further destruction as
meeting.

o\ &

decided in previous
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1=
2.
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In view
of the above, you are hereby requested to remove all

encroachment in CRZ i
o R area in co-ordinati i
- . ation
] compliance within 15 days to the DLCRZ Con‘:lr‘r:?ttporcm Department & this office and submit

For and On Behalf of
Gujarat Pollution Control Board,

Regiowal Officer

Encl: 1) Minutes of Meeting dated 29.01.2025.

......... for information please.
Forest & Environment Department,
Gujarat .......-: for information

The District Collector and District Magistrate, Kutch
The Director (Environment) & Director (GCZMA),
Block No — 14/8th Floor, Sachivalaya, Gandhinagar,

r, Gandhidham, Gujarat 370203 we

please.
in prevention of mangroves

Superintendent of Police,
request to you extended yo

and encroachment removal in DPA area
ator of Forests, Kutch-East Division, Circle B/H. DIC Office,

The Deputy Chief Conserv
Near Moms school, Bhuj-Kutch....... to provide necessary support for the said

encroachment removal activity.
The Member Secretary, DLCRZ Committee, Katira Complex

Sanskar Nagar, Bhuj.......-: for information please.

Kutch(E), DC 5, Adipu
ur kind support for above matter

-1, Mangalam Char Rasta,
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== GUJARAT POLLUTION CONTROL BOARD

ozt T e Do
A\ / Regional Office : Kutch - West

Katira Complex-1, Manglam Char Rasta, Sanskar Nagar, BHUJ-KUTCH : 370 001.
Ph. No. 02832-250620. E-mail : ro-gpcb-kutw@gujarat.gov.in ® xgn site : gpchxgn.gujarat.gov.in

NOTICE

WHEREAS the Ministry of Environment Forests and Climate Change, Government of India has issued
Coastal Regulation zone (CRZ) Notification, 2011 under the provisions of the Environment (Protection)

Act, 1986.
AND WHEREAS the provisions of the CRZ Notification, 2011 are also applicable in the State of Gujarat.

AND WHEREAS as per the CRZ Notification 2011 issued by the Ministry of Environment and Forests
Government of India, area between 500 Mtrs from the HTL and area between HTL and HTL and water
area up to 12 nautical miles from the LTL are classified as CRZ area.

AND WHEREAS the areas within the CRZ are classified as CRZ-1(A), CRZ | (B), CRZ-II, CRZ-Ill and CRZ —IV
and various industrial and development activities are regulated within the CRZ area and prior permission
of the competent Authority is a must for commencing any activity within the CRZ areas.

AND WHEREAS as per the CRZ Notification 2011 existing mangroves are required to be protected and it
should not allow to be damaged destructed it is classified as ecologically Sensitive area.

AND WHEREAS District Level CRZ Committee has received representations from Kutch Camel Breeders
Association regarding large scale destruction of Mangrove in Bhachau, Vondh and Jangi area time to
time.

AND WHEREAS Kutch Camel Breeders Association has filed Original Application no: 111/2018,
Interlocutory application no: 20/2019 and Execution Application no: 20/2020 at the Principal Bench,
Nztional Green Tribunal time to time.

AND WHEREAS you have been issued Advisory notice on date: 02/03/2018 from the DLCRZ committee
and Directions under Section-5 of the Environment (Protection) Act, 1986 on date: 20/04/2018,
12/06/2018 and 05/11/2020 respectively for restoring the damage caused to environment and remove
encroachment.

AND Whereas the report of Forest Department dated: 13/03/2023 states that: (1) In Moti Chirai -
Ghulamshah Peer Sea Creek area soil bunds have been created by illegal miscreants in North-West
direction which have been made in last 15-20 days. (2) Small mangroves have been found alive but due
to non-availability of sea tidal water; land is found getting dried. (3) Mangroves in @ 150-200 hectares
land have been affected due to obstruction of sea water.

AND WHEREAS large scale mangrove destruction in Jangi, Vondh areas of Bhachau is also mentioned in
Point no: 3.4 of the Report no: 3 on Performance Audit on Conservation and Management of Coastal
Ecosystems in the year 2022 issued by Comptroller and Auditar General of India (CAG) which was
discussed in DLCRZ Committee meeting dated: 24/05/2023.

AND WHEREAS, Sub-Divisional Magistrate-Bhachau and GPCB Regional Office, Kutch-East has carried out
joint visit on date: 05/07/2023 and it states that: (1) Salt pans were constructed for manufacturing of

Page 1 of 2
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raw salt behind Gulamsinh Pir with co-ordinates 23 09 47.8 N 70 21 46.9 E by destructing mangroves
and dead mangroves were observed at the site. Bunds were constructed to obstruct the flow. Imprints
of JCB/Machineries for destruction of mangroves can be observed on site. (2) Bunds were observed
constructed to obstruct the free flow of creek water at 23 09 31 N and 70 22 19 E and the said area falls
under CRZ 1-A area as per the CRZ Notification-2011 prepared by Gujarat Coastal Zone Management
Authority.

AND WHEREAS for above violations Chairman, District Level CRZ Committee had issued letter to you on
date: 11/10/2023, 02/08/2024 and 15/10/2024 to carry out action with reference to the violation,
remove all illegal encroachment and submit action taken report. However, several communications have
been made to you but no concrete actions have been taken by your side to prevent violation of CRZ
Notification and compliance with Hon'ble National Green Tribunal orders and CAG audit report.

AND WEHERAS Execution Application no: 43/2024 in Original Application no: 111/2018 filled before the
National Green Tribunal, Principal Bench, New Delhi.

In view of above, it is necessary to:
1. Remove all encroachment of illegal salt pans in DPA area.

2. Carry out mangrove restoration activity in DPA area where destruction of mangroves has
been taken place due to salt pans encroachment.

3. Submit time bound action plan for above mention activity to comply with Hon’ble NGT order
in matter no.111/2018 and E.A. 12/2020

o=

(Naresh P.Chaudhari)
Member Secretary, District Level CRZ
Committee and Regional Officer,
Kutch-West.
No. GPCB/RO/KUTCH(W)/CRZ/T-19/1D-14/130. 2 4 F EB 2025

To,

The Deendayal Port Trust,

P. O, Box No 50, Admin. Office Building,
Gandhidham (Kutch) -370201

Copy to:
1. The Director (Environment) & Director (GCZMA),
Forest & Environment Department,
Block No: -14, 8" Floor,
Sachivalaya, Gandhinagar-382010.......................For your information and necessary action please.

2. District Collector and District Magistrate,
Kutch Chairman of DLCRZ Committee ......ccccevnrmvemrenneseriane weuneennnsFOP your information and necessary
action please.
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